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Opening of CGHS facility at It has been decided after discussion that the matter 
Si!char and recognization 

of will have to be pursued with Ministry of Health and 
private specialized hospital as 
referral hospital. 	 Family Welfa' Govt. of India either directly by SE, 

Meghna cfcie Silchar or through the staff 

associatio/of N.E. Region. 

Issue of Permanent Imprest to Discuss1 at Item No.3. 
Site-in-charge W/C staff. 	 / 	I. 
Divisional Secretary, WCEA, NEID-Il, Ai/awl 

Transfer 'policy/rotational transfer Disc4sed at Item No.17. 
of W/C 	staff as 	regular 
è'stablishment. 	 . 

DPC for promotion for- all Dis ussed at Item No.8 
categories of W/C post. 	 - 

Filling up of vacant posts of W/C It as been decided after discussion that the SE, 
under NEIC. 

N C should Drepare a Roster and aet it arnrnvd 

29..:Grantig 	- Of 
Allowances to all 

Division/site. 
 

• - 	-----------------------------.--- 
fro CWC (HQ) and start the process of recruitment 

of lark charged staff (DR posts). Prior to it, issue of 

- e cess stffat any location it may - be resolved. - 	- 

estigation 	cussed and--it has been decided that if-Govt of - 
vestigation - 	.  

I dia . ssue any Circular/guidelines for pay
-
ment of 

- 	- 	- 	- 	 . 	- 	 - 	 --•-• 
- - - 	- uch all wance CWC- shall follow-it-. 	 - 	: - -- 

 m /Béyond the iirisdiction of RCM. 	- 

their 	date 	of 	initi c) I 
- appointment. 

 Deployment 	o 	st e 
! 

It is already un 	r practice 

Regularization of W/J

ae 
present sanctioed 
number of sites ii the 

 Seniority 	List 	of\ aI es Beyond the jurisdict 	n of RCM 
should 	be 	made\ 	 g 
Circle, CWC, Faridab -  

33.. The Grade Pay of Work Sarkar Beyond the jurisdiction 	f RCM. 	- 	 - 

- Gr.II 	should 	be 	same 	- as- - 

Observer Gr.II. 	- - 

34. Compassionate appointment still Discussed 	and 	it 	has 	b en 	decided 	that 	the 
pending 	for 	(1) 	Late 	Mangat 
Singh Rai, Ex-Machine Operator compassionate appointment 	ii be -taken up as per 

(2) 	Late 	Parsuram 	Rai, 	Ex- existing rules and guidelines. HOwever, in view of 
Carpenter and (3) Late Ashitava 
Kar. pending cOmpassionate appointment, Circle(s) may- 

- review and action taken under intimation to this 

office. 

- - - 	 - 	Contd..6. 
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Note5 bf the Reg stryDate 	ORDER OF THE TRIBUNAL 

	

7.3.02 	
Heard Mr. J.L.Sarkar, learned I 

C. 	
c'. i diposi 	

VCounsel for the applicant. 

The application is admitted. Call 
for the records, istrar Dy.Reg 	

Pendency of this application shall 4 ,  

not crae any bar on the Aespondents to 

fconsider the case of the applicant for 

upgrading the pay. 

: 	
List on 8.4.2002 for order. 

M emb er VjceC ha j a 

M 	V 
 8.4.2002 	Li'st on I5. 2002 to enable the respon.. 

dents to file writben statesent. 

J"o- 	-Fie.t 
U 

C 

\ 

Vice.Chajvnjan 
bb 

U 
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10.5.02 	List on 10.692002 to enable 

V% 
	 the Respondents to file written 

statement. 

Member 	 Vice-Chairman 
mb 

10 9 6.32 	List on• 847.2002 t0 enable 

the respondents to file written 8tate-

ment. 

H.: ' ..  

•• 	ath er 	 ViceC'hairman 

mb 	
•T' 

8.7.02 	Iqr, A.Ueb Roy, learned Sr. C,G. 

S.C. appearing on behalf of the 

responoents prays for 	Pour weeks' 

time to file written statement. 

Pyer.is allowed. List again on 

6.8.2002 for orders. 

rJ 

.. 

ember 	 Vice-Chairman 

mb 
6.3.02 	List on 3.9.2002 to enable the 

Respondents to file written statement 

as prayed by hr. A,Deb Roy, learned Sr. 

C.GS.C4 for the Respondents. 

Plember 	 •VjceChairman 

mb 

3.9,02 	Uritn statement has been filed. 

The case may now be listed for hearing 

on 1.10.2002, 1 he applicant may file 

rejoinder, if any, within two weeks from 

(1 em b e r 
	

Vice-Chairman 

mb 
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th Registy 	Date 
( 0r r 0fthTrbuna1 
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i 	c 2t(1 

I 
lfcv. 

1.10.2002 	Judnent pronounced in open Court, 

r 	 kept in separate sheets. The application 

7 	 l 	 is dismissed in terms of the order. 110 

-- 	''---- : • 	
r 

• g 

Member 	 Vice-.Chájrman 
"a 	 bb I 	
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CNT-<.L 	MINI3rI  fI'J± LrIbUiAL 

GUWAbATI 6EI.4fCh 

0 • A. /fr 	No . 7.4, pQ 2Qq2. of 

jTj OF 

'.d.Bhattacharjee 	
AP PLICA1i'(S) 

r.J.L.Sar3car, Mr.P1 .Chanda, Mr.G.N.Chakraborty. 
VOCT fOR r 	 (c 

InLón of Inó.ia & Ore. POi'4.1(3) 

Roy $r.C.G.s.C. 
DVuCATi FOR Thi 

SPONNT(S)• 

HON 

 

MR#JUST1C& D.N.CHOUDFWRY,VICE'CHhXRMJW 

HON' k3Li MR.K.K.SHARMA,AEMINISTRATIVE MEMBER 

Whether Reporters of local papers may be allowed to SCC 

the judgment 7 

To be rc-fferred to the Reporter or not ? 

Whether their Lordships wish to see the fair. copy of the 
judgment ? 

Whether the judgmc.nt is to be circulated to the other 
Benches . 

Judgment delivered by Hon'ble 	K.K.SMh4A. 



CF.tfl'RAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.74 of 2002. 

Date of Order: This the ilth Day of October 2002. 
MR. JUSTICE D. N.CH0UDHRy .VICE-CHAIRMAN 
HON'BLE MR.K.K.SH RMA 1ADMINISTRATIVE MEMBER 

1, Shri J.C.Bhattacharjee 
Head Assistant 

Sri B.Dutta Purkayastha 
Senior Accountant 

ShrI M.K.Chkraborty 
Senior Accountant 

Sri S.K.Dhar 

Head Assistant 

Sri Maden Lal Jabru 

5enior Accountant 

Sri Arun Chandra Chanda 
Senior Accountant 

Sri Pijush Kanti Sirkar 
Senior Accountant 

Shri Mohit Ran Jan Chakraorty 
Head Assistant 

Sri J.K.Chakraborty 
Senior Accountant. 

Shri Nikkii Chandra Dutta 
Head Assistant 

U.. Sri Jagneswar Sarma Bordolol 
Senior Accountant. 

12 • Sri Subhendu ahatta charj ee 
Head Assistant 

Sri G.B.Damai. 
Head Assistant 

Sri Dilip Chakraborty 
Head Assistant 

Sri. Shasi Mohan Sharraa 
Senior Accountant 

Sri Nareewar Das 

Senior Accountant 

Sri KN.Sreedharan Pillai 
Head Assistant. 

contd/ 



18. Shri Niranjan Day 

Senior Accountant 

199 Sri Nataraj Bhattatharjee 

Head Assistant 

Sri Dulal Chandra Day 

Head Assistant 

anti. Hena Prava CIngmi 
Head Assistant 

Sri P.N.Deb 

Head Assistant. 

Sri B.C.Bhattacharjee 	... Applicants 

(Al], the applicants are working in different in the capacity 

of Head Assistant] Senior Accountant under the Director 
General of Assam rifles, Shillong and posted at Ranges/Unit 

Officers/Field offices in North Eastern Region.). 

By Advocate Mr.J.L.Sarkar, Mr.M.CThanda, Mr.G.N.Chakraborty 

10 Union of India 
Represented by the Secretary to the 
Goverxnent of Indja 
Ministry of Home Affairs, North Block, 
New Delhj.'flOOOj. 

2. The Director General, 
Assam Rifles, 
Shillong.793011 

3.. Joint Secretary(Police) to the 

Government of India 

Ministry of Home Affaj.5•  

New Delhjmuj 10001. 	 Respondents. 

Mr.A.tieb Roy, r.C.o.s.c. 

ORDER. 

K..JC.SHARMA,MEMSER(ADMN) 

There are 23 applicants in this application. 

They have, been allowed to pursue their grievances by a 

common appljcation'under the provision of Rule 4(5)(a) of 

\ L 

 
the Central Administrative Tribuflal(procedure)Rj 



.1 

.113... 

1987. 

2. 	The applicants ha.,e..claimed parity of pay 

scales with their counter parts holding the pose of Naib 

Subedar Clerk and Subedar Clerk. The applicant are Civilian 

ployees in the capacity of Head Assistant/ Senior Accoun-

tant under the Director General of Assam Rifles woriunq - d ia 

Unit Offices/Field Offices in North Eastern Region. Thee (:4 

are 91ar1ngj disparities in the matter of pay scale of the 

applicants. Pirior to 1973 *  the pay scale affing pattern, 

recruitment rules, promotion policy for the Civilian 

Ministerial staff of Assan* Rifles, larAi ac combatant 

M4mK_aQpb&bwZ were similar. It is stated that the post of 

Senior Accountant and Head Clerk on the non-combatant sttde. 

carried similar functions and responsibilities likes 

the Najb Subedar Clerk and Subedar Clerk on combatant side 

The pay scales o f Senior Accountant and Head Assistant as 

well as the Naib Sudedar clerk and Subedar clerk under the 

3rd ,IVth and Vth Central Pay Commissions are as follows: 

Subedar(Cjerk) (Combatant sidejiSenjor Accountant(Non combatant 'side  __

ri_t"h7"0C5PC_Rs_* 

3rd CPC Re. 460 — 580 
— — a a — a — — — __  th CPC 	. 1640-2900 

CI. 	550.u'800 
—e; - - 

 160042660 
th CPC 	. 	50 — 9000 

Note: Aaain granted scale of 
. 6500-10500 w.e.f.. 1,10.1997 

C FS. 5000 — 80 

Nai.b Subedar(clerk) Head Clerk 

3rd CPC Rs. 350 	440 3rdCPC R3 9 425 — 700 
4th CPC Rs . 1400 	2300 4th CPC 	. 1400-2300 

-I 
5th CPC 	. 4500-7000 
Note: 	ajn revised to Rs. 
55009000 w.e.f. 1.10.1997. 

- 

5th CPC RS# 4500-7000 

Mwk 

Due to the revision of pay scale of Naib Sudedar Clerk/ 

V_  u_u~ 
Sudedar Clerk with effect from 7. 11.97 they eiven higher 

contd/u. 4 
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pay scale than their counter parts on Civilian side. The 

Civilian employees are working under the same environment 

with equal duties and responsibilitieseas conbatant staff. 

The higher scales given to Naib Subedar and Subedar ha' 

created disparity with their counterparts as Head Assistant 

and Senior Accountaees. The Naib Subedar Clerk and Subedar 

Clerk in the combatant side who were sjiniLajn rank and 

status with the Head Assistant and Senior Accountant in 

the Civilian side are still discharging similar duties 

and responsibilities. The Naib Subedar, Subedar, Head 

Assistant and Senior Accountant have a common seniority 

list. Surprisingly the pay scale of Naib Subedar and 

Subedar have been up-graded which is discriminatory and 

violative of Article 14 of the Constitution. All the 

enployees working in the same categories are perfozmiüg 

duties in the same environment with the same advantages 

and disadvantages and are also entitled to the benefit of 

upgradation of pay scale which have been granted to their 

counter parts with effect from 7.11.1997. The applicants 

are also entitled to revised pay scale of Rs. 55009000/au. 

for Head Assistants and pay scale of . 6500-10500 for 

Senior Accountant. The post of Naib Subedar/Subedar were 

all along treated by the Government of India, Ministry of 

Home Affairs lower in the rank and status than the cadre of 

Head Assistant/senior Accountant* it is stated that the 

applicants who are working in the non-combatant side have 

been ignored.. Up to the 3rd Pay Conunission the Director 

General of Assam Rifles maintained pay parity for both the 

posts of Head Assistant and Senior Accountant with the 

Naib subedar Clerk and Subedar Subedar Clerk. As such there 

is no justifióation to deny the up. raded pay scale to the 

applicants. The Naib Subedar Clerk and Subedar Clerk are 

also being provided other allowances and facilities like 

contd/. 
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free ration/Ration Allowance free clothing and leave 

allowances. Thepe are also denied to the applicants. 

The D.G.A.R. took up the case of the applicants'wjth 

the Ministry of Home Affairs for rnova1 of the armaljes 

by making a reference 	to the Ministry of Home Affairs. 

The applicants also submitted representation which was 

ocnsidered by the Ministry of Home Affairs and finally rejeo 

ted vide DGAR letter NO.A/4A/277.u86/pt,218 dated 26.6.2001. 

There have been glaring disparity in the matter of grant of 

pay scales to the applicants which has resulted in dis. 

crIn*inatjon and as such violative of Article 14 of the 

Contittjo. 

We have heard Mr.M.Chanda learned counsel appearing 

Ofl behalf of the applicants, The Respondents have sub' 

mitted their written statanent and were represented by 

Mr,A.Deb Roy 1  5r.C.G.S.C. In the written statement it is 

stated that the case is covered by the order of this 

Tribunal in o.A.No.321 of 2001 dated 19.8,2002 and 

O.A.No.472 of 2001. 

Mr,M.Chanda learned counsel for the applicants 

submitted that the order in 0.A.No321 of 2001 is not 

applicable in this case on the ground that the present 

applicants were working in the Range/Unit alongwith the 

combatant personnel in border areas. 	O.A. 321 of 2001 

related to staff working in the headquarters of Assam 

Rifles. 

We have given our anxious consideration to the 

submissions made by the learned counsel for the applicants 

and also perused of the reoord. We are not convinced by 

the submission made by Mr.H.Chanda 1  learned counsel that 

contd/. 



the case of the applicants is not similar to the one 

considered in O.A.No.321 of 2001. In pars 4.21 and para 

5.4* of the O.A. the applicants submitted that their case 

is similar to the Assistants and Sr.Account*nts in Headquarte 

These two paras are reproduced below : 

"4.21 That it is stated that the p 	of Head 
Assistant is all along treated as 
to the cadre of Assistant in the: 

"593. Again Head Assistant and Senior Accoun'. 
taut of the Range/Unit/Pield officers are 
being all along treated at par with the posts 
of Assistants and Superintendent respectively 
with the Headquarter, DGAR Batablishment., " 

As the Head Assistants and Senior Accountant are discharging 

the same functions as their counter parts. in the Headguar-

tern, the findings given in O.A.No.321 of 2001 are applica.. 

ble to the applicants also. In O.A.No.321 of 2001 the Assis 

tants in Assam Rifles claimed parity of pay scale with 

their counter parts holding the similar posts as combatant. 

On consideration of the facts, rules, regulations and 

case law on the subject, we came dto the decision that the 

claim of the applicants mentioned in O.A.No.321 of 2001 

for pay parity with combatants was not acceptable. Following 

one finding in 0.A.No.321 of 2001 the claim for pay parit: 

is not accepted. 

6. 	Regarding the claim for Free Ration/Ration A1lowace 

it is seen that the claim has been made for the first time 

in this application. In the circumstances it would be unfair 

contd/- 
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on our part to give direction to the Respondents on the 

point. The  applicants are directed to make a claim for this 

benefit before the Respondents, 

/ The application is acoord.tngdignissed. 

There shall however, no order as to costs. 

(D. N.cnOWURY) 
ADHXNZSTRATIVE M4BER 

	 VICE-.C$I14AN 

LM 

CA 

S 
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IN THE CENTRAL ADMINISTRATI 

GUWAHATIBENcH 

(An A:p] 1 caUon 	der nci::i art iS ct the Ar.trrii i.: rati.va Tribunals Act, 

of t:ie c:as;E 	 OA 	Nc'. ... 

Sri JCBhattacharJee 	Api.icani.: 

- V a 

(Jr)3 c 	of Li.....i. & Ot.,hers 	keep indents 

INDEX 

SL Annexure Particulars Paqe No 

1 AppiicatiOn 
1-29 

02. Verification 

1. I Letter dated 7111997 	 31-32 

2 Extract of Appendix dated 246. :1996 33 

E:), .3 (se.iee Memorandum 	td 6.2.01 3441 
Order dated 13801 
Judgment Order dated 146..96 passed in 
OA.. 	245/95 

 - -t 	I Charter of duiies of Mnsterid staff.  42 	1 
Letter dated 28799 
Gradation list published under letter 
dated 19301 
Letter-  dated 2E601  

 5 Letter dated 19696 .52 

)S. 6 Letter dated 26601 53-54 

Actvoca La. 

~al Ck '4-i S cl, 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH : GUWAHATI 

(ri Appi I cat: ion no der Section 19 of the Adrriin Isti ati., ''e [r Ibunale ct 

.t985) 

A. 	 ,/2CiO2 

BE 1EEN 

	

.1.. 	Sri 3C. bhattacharjee 

tu'i 

	

2. 	Sr- :i B. L:utta, Purkyastha 

Sen i or Acc:ou n tan t 

:ri MKL;hakrabur ty 

:i.cr 	 t 

	

4. 	SrI 	1<1)har 

Head A. s.i.st;ant 

	

.5. 	Sr I 	dan I.... al •.Jahru 

.fl lOd 	OOC'Ufl I.. n t 

Sri Ar'.!n Chai.nallra Chanda 

Sen icr cc:c)Ini:ant 

7Sri Pi3u;h :itj Sirkar 

	

8. 	

Senior 	:i'ntnt 

3Fii. 	Ni'::ii. t 	f.tjin 	C!-ilraF::ort:/ 

}-ead A:iet:arit 

	

. 	:ii 

Sen Icr cc.:ou ritan t 

I 

ELi ck 



10, Shri. NiRhil Chandra Dutt 

toad ASS .i si:an 1: 

	

U 	Sr j Jeq;ia r SariTia t3c'rdo.Loi 

Sen lo r Acc:ou n tan t 

Subhendu Bhatacharjee 

Head Assis tan t: 

	

13 	Sri G.B. Damai 

load Assi. si:an 

14. 	Sri [:IJ,i p C;haki'abor - t\' 

Head Assistant 

	

15 	Sri 3hi Mohan Sharma 

:1 	 he_ni. or 

16. Sri Near Das 

Sen ion Accoun tent 

	

.i':'. 	Sri 	K.N. Sreedharan pi1Ji 

I'leari Ass is tan t. 

	

18 	ShrI Ni. r&nj an t'y 

Senior Accountant 

19. Sri Nataraj B hattacharjee 

OC ASS 15 ttn t 

20, Sr - I Duiel Chandra Dey 

Heed Assistant 

Smt I Hrii' Prava Chan;rirI 

Heed Assistant 

Sri P,NDeb 

Head Assister -it 

Sri 
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(i1J the e:'aiite ere Ii 	dlffarm# in the c::pectty of 

Head r ACCOUrit1flt LIrder the 	f:jjc.LoL 	cieri're1 of 

1 nd a 	r.:oei::d /Unit, 	(:ftfee,-ietd 
PF1e. 	fJ 	lonq 

cff 1C:::H in N':r Lh Eastern t,c'ri 

The jj1iflfl of i:rdi.e 

rieflLe(i by the f&'i:e.ry 11(.)tilO 

Government of Iu1:i. 

Ministry of Home Affairs, North LLo:::k. 

New L:e 1 HI1o':501. 

	

2. 	The C)1 reeLer eenre 1. 

SUfl k.. Lee 

Shillong - 793011.  

ird S?lorei:er/ Po11c:) to the 

Go.,ierrimen L of Lnd..e 

Ministry of F+'iiie 

New cr: ihi i1O 001 

Respo'ndefltS 

DELAIL,, OF THE APPLICAIION  

,, 	Perticu e 	of erck 	eo;aiflst ifti.Ch tThis .pp1clJpri idde 

fhs eppl ic:etion .s made for r:erit' of :.ay sc:alca of 

the anrlc:ant::.( Heed seistent:. ,tenior 	cc.ounteot) 	I.1:h .:ha5r 

arts n rme ly Na b fut:edrr Cl. eniend .Subedar Clerk 

orkini in F nqe/L.In5.t off .ic:es/Piel d Of fiu:;e:.:, and also 

;i.nat the inp ;ned.tetrer bearinci No. A/i-O/277 , )./PL ... 

.::a.'ted 26 f. ... 2001 

	

2. 	JjitiQn_Qf th T,rib!ma1 

•I r1 'toent: declares that the e,ubjedf maCfar of 'Lhis 

',,ieJ) t'thi.rt the ,ir 	.di.;L.ion cW Lhi:,; Honb1e 

"1' r:i. u n el. 

	

,3 	Lirnitatiofl 

(kcWi 
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ihe. apjoll':ar L 	fui"ther 	deolaro 	tit Lhs Eppl1. c.eti':)n i 

cl 	.'ii:hiri L.Li 	Lrrii 	,i't1L)i'i 	t)r'i.( 	1,iO:t e.C:t11.)fl'.2.,L r'f 

Jnii.n:it.r" (c1.:. 

	

4. 	Facts of the case 

ci 

	

p r)tt,LC)I 	jj'i( 

r -I 	e r 	Iri e 	:ri,'L5.t:i.t:.i:iri 	:i 

	

4.2 	1 h:t: the at lc:ante are. orkinj e': o.i.vl].J an 	::ioy'es in the 

repe.c.:Lty a! }e'.d 	as! .nL/3en mr 4000unt,an L uri:jer' the 

11 rec:t;or' Ciener'e,l o 	.sain 1ifle::. 	In R±qes,/Unit 

t:fi' ires/F lel 4 	t Ices in North 	 a,fld I.'Tht'O 

Un its all rnovinct. 

Tt 	I'ir 	iii'.,iz 	i:d 	(tJX)n e'f tie  

lYi. 'rey If€ c(murnori .riLt5t, lit thO i iHr 	nL i':;aT pr.Id tor 

in th I sapp 1 ice LI on, The appi i ren te the ref ore pray for 

permission of the Hcnble Tr'IL.unai to move this 

application jointly in a sinq.Le appi.ic&tIoi L.nd(m the 

pr'ovA.slOn of Ic',. 4 (5) (a) of the Centrel :;n:I.n.]. ett'&t. 

iribunelt (Pcoceduca) R'.,Les I957 

4 4 The L i:he. 4ssat Ri.. f lee is a Centra.J, PcI ice Orpan :isa.tiori Under 

t:fie 	 of lrdir'., i'ii.r,i..Lr''., i,f 	'!()I'mIr 	iire iI'i(l tl --ie  

c:.eni:ra'.l G:::.'L 	ie.Lee. 	p:!.ica.b1 

 

to 1:he: 	irili::iy:e of 

Ae.:.arri R:f Lee 

4,5 	ihat 	there have been qlarInq d.epacities :mri the metier of 

ej,:i.iIl. 	Qi :ec.:a,l;e 	to 	the Cents '.'.hich 	ba's 	m"euited 

dIs:'in'iination rieret 	simI ler',i,y 1. ,d 	mpi. 	/:aS end else' 

has cared 'Financial 	loss to 	Lhe appLe 

4,, 6 	fh.'!:, in c'"de.i" La api..i'e  late the: anomaly an?.:;! dIsp.e .i.ty in i,;he. 

r Iqhl; per sr:ec':LIve. the beckqrt,)und a!' !:he case are, subrrutt;ed 

.i.fl LhO 	UCOr::;edit'tC;t pat" 

,- 
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4.6 That in order' to appreciate the anomaly and disperi ty in the 

rig hi: perspeti Va, the background of the c se are submitted 

in the succeeding paraqj'aphs, 

4.7 That the Organ isation of Assam Rib las root in the Lachar 

Levy raised in 1835 unr the Assam Administration and was 

function i.ng as ' med Oc'nstabu lary of .t: he Stai::e of ssam, 

8ubseaue:nUy, the 	was nam'd as Assamjf 	'1' he ssam 

P11 las was taken over by the Gc'v t. of md ía • Mi ri is t:rv of 

[<trFa,l if&i.'s rid p:Laced under Ins ec:tor cnerel of 5aarn 

Ri F lea vi hh ef f ccl: I rout 01, Oct 194 7 	creti.ri at cover for 

this Force was provided by North East. F ro ni: i a r Agency 

dministration until.....97%. Nit::h the creation of the Union 

Ten r.tory of Aruriachal Pradesh co"..'erinq the areas under the 

NEFA. te Assam Rifles started functioning directly under 

Min.ia.tr  y of Home Affairs .  

4,8 That prior to 1973, the pay scales, staffing patl:ern. 

recrui tment rules, promotion poll'.y etc, for the ......ivil 1 a.n 

ministerial 

 

Staff of Assam Rifles, both of combatant and non 

combatant were similar,  to those prevalent in the erst\'hile 

NEF; (dminis tra.tion Who had the administrative control over 

the (ssai1i Ri flea as an Agency of the Ministry of Extarn: 

(ftaira till j:7L In fact, the NEF (dministration at that 

time had adop ted 1: he pay scales of the Govt. of :ssam and, 

there fore : these were c ...led the 	ssam type' of pay 

SC. las 

4.9 That the adriini atrative control Of rssairi RI f las u\rs shifted 

f rom the Miri istry of E>::ternal 	ffairst to Min:i stry o ... ....rime 

ffaii"s in 1965 and consequent to the shifting of 

Secretariat cover I rout NEFi 6dmin I.stra'tjori to di rec'tl' under 

the Mi is try of Home ffai ra, contemplation ot brining the 

	

C::i,'.i1ian Staff of Assam Rifles under Centna:i 	py 

structure was afoot. AccordingLy, the entire c:vi] Ian 

Wa a a_~ tk cA,,- 
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;Leblihment of Assam Rifles had sNitched over from Assam 

type of pay pattern to the Can tral Govt. pay pttern and the 

pay scales recomiriended by the Third Central Pay Commission 

were implemented ,ith efcc f roiri 01. January • 1973 under the 

approval of Mm istry of H::me Al fairs. Govt. of India. vide 

No 4/12/75, imp dated 20 Mar 1975. 

4.10 That the Govt. of India Nhile alioNing the central pay 

scr lea for Assam Rifles Civilian errip ioyeea ,, had no Led the 

exi stence of tciO octagon ii..s of erriploycee in Aesem Rifles, 

are ccib tent and non c:ombatani t,, As a COr(il any. 

norlienc letu re of carte in post in the rssem kit lee had to be 

changed to match ult hi t he norrienc latu no Compa rab fe in the 

can tral 3ervice structure. 

4.11 That on I mpl errientetion of t he report ol the III rd .[Vth and 

Vth Central Pay Commissions scale of pay Subedar(Cierk) 

Sen lo r Accou ntant Mel h/iu bader (Clark), Head Assi etent. 

HavIldar (Clerk) Warrant: Ut fieerzUDA were granted the 

101 io' i. ng 

 

co rr., r'ndl rig rev lead sc:al a of pay, rha details 

particu ;Lars of the s:des of comparable grades are 

furnished heiciAl 

Subedar (Clerk) 	(Combatant Si cia) Senior Accountant(Non Combatan 
side) 

3rd CRC Re. 	450'80 3rd CPC Rs. 	550-800 

4th CPC Ps. 1640-2900 4th CPC Rs. 1600-2660 

5th cRC Re 5500-9000 5th CPC Ps 5000-8000 

Note 	Again granted scale of Re. 6500- -Nil - 
lCi.Ci 	u 	e 	I 	I 	JO 	L)/  
Naib Subedar (Clk) Head Assistant 

3rd cRC Re. 	350-440 3rd CPC Re. 	425-700 

4th CPC Rs,1400-'2300 4th CPC Rs,1400-2300 

5th 	Ci::C  Re. 4500-700f:' 5th CPC Ps .4500-7000 

Note 	Aoain revi :;:d to Re. 	5500-9000 -N ii- 

N,e,. 	1,ti1997 
Havilder Clerk U.D.A. 

c.et 
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All 

3rd L:PC 	P.s. 	245 ....3 3rd CPC Re. 	330-560 

4th CPC Rs.9'75'-1660 4th CPC Re. 1200-2040 

.5th OPO Re 4000-100-6000 5th CPC PS, 4000- 100-6000 

Hav5...:ar 01k Post is upgraded t. 
the qr3d 	of 	Nar.. rant Officer to brin 
the oav scale at oar 'Auth UD4 	.' e. f 
10 10 , 97  
Naik Clerk L.D.A. 

3rd CPC Ps, 	210-280 3rd CPC Ps. 	260-366 

4th OPO PS, 950-1400 4th CPC Ps .950-1500 

th OPO P.s 3200-49CC:' 5th CPC Ps 3050-4590 

Note Post of Na] Ic Clerk 	a ijpgradd :o 

I 
the post 	cit 	Haviidar 	clerk 
1Q1O.. 1997 

ft is stated that (1) the 	.zt. 	Hay (01k) as uperaded to 

jar'rarr: Oft 10E1 (c:lerk) ket if) OcL97 to brmnç the pay scale 

at par , 1 I: h UD4 

Post of of Naik (01k) Th5 upqrJed 1:0 Havl. idar (01k) ef 10 

Oct. 97 in other' or • the post of Naib as merged to 

Havildar (01k) ci so ','ith rffect from .10 October 1997. 

4pprova I letter of .4th Pay Commission -' Mm. of Fin., tJeptt 

of 

f0cp order No. F.L5(i)/lC/86 dated 229J31 and No. F.iS(..i..) ....  

.1:0/ 84 dated 13 9 .96 fo r'.a rded v ide: DC4R let tar No 4/1 

/299- 36/dcted 17.11.86.   

J:t ou 1:1 fur ther be evident from the foiioing table that 

pay scales of H&vi:[dar/c:1k and L.D4 as v.ie.ii as Narran t Officer 

( OLK and ULA v'ere ci most I....ri tical rrid there was no d [span by 

after the impic.:mentction of the Ivth Central Pay CommissiorYs 

report. 1'ticulars of t,he so; lee are given be1cui 

H6IV/CLK LD 

3200$549C'C' 3050-75- 3950-4590 

Wi;) 	(CL..K) UD4 

4000-100-6000 4000-100-6000 
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1111LLQOt StAr r- .j sin i y • 	hen tha fll JTIh;fl t bt di nq t1e poeL 
leslarrLan' i,.: of fjcr - (p1 k) is prQmoted .to.tb...posf / Sub 

qukyeleri C. t ttie.pst of U5;3dss istn t 

civilian  sidp) cr -  hen the iñpLJmhert, holdi nq t:he post of 

t'it1ch is ecu ivelen 1: to the post at Sen or Accountent 

tereeft5i -  Due to recent rev'jion of 

pay scale of Nc.jb Subedar ,  Clerk and Sube.dar Clerk by the O,ovt, of 
, /1. 1, • vlde Home Mi.njstrv 	letter dated 101Ci;- - 7, As a result 

of up nrec!ation of pey scale of Natb Suheder and Su -- .e. f, 10 
October- 1997 t - ij thout con eider - I 	 the case c:t their counter -part 

such as Herd Aseje ten t: and Sen (Ar Ac.:cou ntente end Upper -  Division 
Ass is Lent _Intbe. .n s. terj .cse A .ar.e.ccncerricJ ti th.. tho.Jisper I ty 

...s.t..a.rLt,. -l1(- ' r 	'corn anl.t i..th. :Chdi r 

Sube;dir ( C1r and Subedar (Clerk) 

The above enamel joe resulted due to non ccrisi derat:Ion of pay 
sceles of the counterpar - is iorkj ncrin the civil ian sides in 

Pan gee/Un 1: Off ices/i- Ie-1 d 0 f Ices in the same en - i ronn-ier-ii: with 

equal duties and roe one ibi 1 ities 

It is pertinent to Inert Lion here that the dispar - itv in 
pay scale star - ted in resect of the applicants With their 

00!) n tot - pa rts at to r imp I omen tati oti of the Vt h L::ent rel Pay 

(:ircinhiss-,ion e report t\tjth off ect from 1. 1. 199't and more 

parttculaj --1, due to fact that the pay scales of Naib Subedar- and 

Subedar- iore up i adEtd by the Oovt -• of India w i t h effect frcirn J 0 

Octobe r 1997 vi de let: Let --  bearing No A/Pers/ 5th -'-Pay/97/71 da-- -ed 

- 7.11.1997 and latter beat ing No, A--Per-t-:,/5t;h CPC/Voi ---II /15 dated 

24 August. 1990. Af ter -  ox Lendit ig-  the benefit of the r p graded pay 

scale to the Na, lb Subeda r. and Subedar the epa lice -its I n fact now 
•  n i 	a irKt ' 	I of k 	eoo (Head Assitant) 

Ps, 500080 	(Senior,  Accountant) Due to rLjonaijsatjon of rank 

structure and r-a:v sc-a lee -rj Lh affect from :o Octoher, j997 with  
other (P0. only Lens Nayek ar -ic-I Nayek have rec:oni:[ been merged 

with the rank, of He-/i ldar- (Clet -- k) and Havi ldar (Ci erI) 

c_&. 
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rcdesi gna td as a rrant Oil 1 ce r and aut hor isd to draw ti e pay 

sea le of Ps 320049(.'0 and Pa. 4c.co600c respeciVo1Y in addition 

to all 	her } iet its 5 acfl sibie in al..L trades in Asam Rif las 

but on the other hand., Be civ ilia.n staf f who 	icr'.:,irIg in the 

post earl ier carrying sirni lar pay scale rank and status itihe 

same. i nan rgency envi ronment neither iven any kind of i nean t ivenor 

given the benefit of up graded scale Of pay with their - 

counterparts in the coniba tan t cadre. 

The :::eci si on of the respondent5 n upqrad mo the pay 

scale rn l y tot he countarPa rts Of the app1 lean ta who were in fact 

working in a much lower pay scale since 111 Central Pay Coinmi.sSiOni 

is highly discriminatory arbitrary and unfair and as a resu It the 

app) iCanits are meted wi. th 
 hostile discr.iminial.t.100. 

I cents further beg to state that the higher revised app) 4 12, That your 

sea) e 
were granted to t he cou.n terparts of the applicants who 

pay 

working are 
in the Combatant side by the 17overniuen I,: of 	1ndia 

Di r ector Ce ne ra 1 	of Assam P if 1 es • vi de let ter bear :i no No. 

prs/Vth Pay/97/21 dated 7. 11 .J997 . The relevant portion of the 

I ette r dated 7 	11 .. 1997 	a re qu oted be j. ow 

Sub RATIONALISED RANK STRUCTURE AND PAY SCALES OF 
NON-GAZET TED CADRE OF ASSAM Pt F LES 

yoi ir Ci q No. A 249) dated 	10 Oct 97 and 
Ref C: ....once  

letter No. 	A/Pers/5thP.Y/ 	da ted 17 Oct 97 

 Orders for 	imp lerneniaiion of 	rat ion alised rank/pay 

in 	 of rionazet ted cadre of Assam structu re 	respect 

Rifles is given 	irisucceedlug par agrapha 

 Nomenclature of Rank structU re 	Nonienc.latu re of rank 

structure is 'varied from CPU to CR0. E:x.isting cank 

strut....ture 	of 	Assa 	pit ies 	will 	continue 	with 

re.tic:'nai ised 	pay 	scale 	as 	i..,inder 	,,,i..e 	t 	.i..O Oct 	9. 

Pa. 305C:75375O80" 4590  
a. 	R 	t .1 ernan 

b ., 	Hay -il da r 	 Ps . 3200....554500 

C. 	Nb/Sub 	 - 	Ps ,. 	5O0 	1 7,--9)0 

Ps .6500 ....2001 050 U 
- 	Subedan 

d 
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(.. 	 SLJJ heda r Ma,j on - 	6500 ?00---i 05(0 with 

ippt pay of R:'. 200 p m 

4 	friei- q F -  of o> . Isi: ;Lnq Lnks and Nk; . ••1 he nan k of Lii k and 

Nal k per tam m g  to all categories in the :ssain Rifles 

1 .1 be merged 'i th the rank of Rifleman arid Havi lda.r 

F.ev - Ly ie( 10 Oct 97, The exist ing Lnk after 

merger with RI. flemna.ri is entitled to Re, 30/ pm as 

Special Pay. Pe nni esi on is accorded exc lusively for 

Ln ke to iiear the na -i k of Ln k t iii their promotion to 

Hay II dan (N here ever appi I cab I e) Pa rsonne 1 a] rerdy 

borne on the strength o I Havi ldar ire entitled for Re. 

• 

	

	50/- pm as appt pay till they are promoted to next 
higher rank. 

Nks merged/p i -omote.d on 10 Oct 97 and thereafter are 

• 	not en Li tied for appointmenj: pay. 

S. 	Ray scale (iooij cable wef IC Jiari 96 to 09 Oct97. For 
rev 1SL on of pay,  scale urtd(:r revised ru la 1997 ef 01 

Jan 96 to 09 Oct. 97 the common pay scaJ a given in 

part W at F I ret schedu le cf Minis -fry cf Finance 

Noti f ica tion dat:ed 30 Sep 1907 foruc3rded vide this 

C;irectorate letter No i/Pe rs5thpay/97/rt. dated 23 

Oct 97, will be taken into account, 

	

6. 	PaYca.le of Tr adesmani and Fol loiers, No rational lead 
pay scale has been given for t radesmari and fol beers 

wef 10 Oc L 97, The revised pay scale as per part 

at first; schedube of Minis try of F inancr Notificati on 

dated 30 Sap 17 Led vide this Di rectorate letter -  No. 
i/Pe. --- -/5 Lh-'-pay/9 7/11 dated 23 Oct 97 - will be 

lr'rli c: ad I e I or L heiip. However- • the trades men/ ii 

af tcr picking up the rank of Ha - i Idar and above will 

be en titled for rat;iona.l ised pay scaT es wef 1.0 Oct 97. 

	

7, 	lu 0 juci;T:)fl - of the Rak of W a rrt Off ic'r, 

.tntrc'drct-- of T\'arranl: Otfjcer rank equivalent •t( 

ssLt;. Sub I. nepector to enti tied cateqoris like 

Cç(j &(tkrj 
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(::ierka and other,  tech tr Jea. is under 	tive 

conaiderat:i. on by the 	cvi:. Inst,ructioris for 

siriipleinertatiofl of the 	ii]. 1 be issued sep&rci.tly 

on receipt of bovt 0i(hftS on the sLib3 act 

j .concer'ned are req'...iested 1:0 implement. i:he 

orders/in struct ions con tairied in para 3 to 6 above 

ediete :i_ m m 	lY 	 S  

1;,e.,  a):k 

Sd/ --  Iilelgib.:Le 
i!rt 1 

o ( ) 
For DGssam Rifles'' 

St would be. evident f rorr'iabove that the upgraded pay scale 

h 	been qri nted to the RI f lenuten,, F -levi 1 dar Nb/Subedar., Sul - edar and 

Subeda r Major. 1 he upgraded scale which we re granted to the larrent 

Off cer. Nelic Subedar 	ubedar • Sube:iar Major vide letter No. a/Pers -Sth 

CpC/Vc---II/98 dated 24 Aug. 1998 also quoted below for perusal of the 

Han bie Tribunal. 

REVISED PAY SCALES ASSAIl RIFLES PERS 

r1ks Pre 	revised 	[Pay scales Rationalised scale [Re-' 
scale of pay applicable wef 10 of pay wet 10 Oct I mark 

Jan 96 to 09 Oct 97 s 
9 ,7 

ifleman Rs825- 1200 Rs2750- 4400 Rs305O- 4590 
(Initial pay to 
the be fixed at 
Rs. 	855)  

Lnk Rs825--1200 Plus Rs2750-4400 with Rank of Lnk merged 
Special Pay of special pay of with 	Rfn 	and 

Rs, 	15/ - 	P.M. granted Rs30/ -' pm 
as 	api .pay 	till 
:)romot1 Cu 	, to 
Hay i Ida r  

Nk Rs950-1400 Rs3050-4590 Rank of Nk merged 
withHay_-,  

Hay Rs. 	975-1660 
Rs___________

3200--4900 Rs3200-4900 with 
ppt. 	av of 	Rs,5C'/ - 

to r' 	e::cist;inq 	Hr.v 
( 	° 
aplc:ible tor Nk 
lila rqed with Hay  

Warrant Of 	leer Ps, 4000-'6000 Pa. 4000--6000  
Nb S u b Rs,1400--2300 Rs.4500-7000 Rs.5500--9000  
Suhedar Ps. 1640-2900 1 p5 5500-9000 Ps. 6500--10500  
Sub Maj Rs,2000-3200 Rs,6500--10500 Rs,6500---10500 Plus 

Pa. 2OO/- 	as appt 
pay 

`k0-vjAS1, ci. kQItckc1J 



[herefor'e it is quite clear that the Nit: St.jbeder(Clk) 

Subeda. r C Ci c) in the comba.tan t side w1m were similar in F.n k. and 

- 	 :ata.tu s w I th the Head 4ss istan 1: and Sen icr #ccou n tan t in the 

- 	
civil ian side and still discharg:i.nq simfla.r duties and 

responbi. Lities and nature of 9ob are also similar and 

interesti ngl y all the cateqc:iri es namely. Na:ib Subedar Subedar,  

Head Assistant and Sen i or accountan L be long to common seniority 

Ii sf:. But su rp ri sin gly the respondents have u pqradeci the pc' 

::.O3. le of Na i b Suda r and Sube:da r i qno r -  in g the cases of the 

app 1 'icen ta ',i ho are si rrii 1 an y circumstanced as such the same is 

hi qhl y ci iso r imi natory and the said decision is violative of 

4rti ole 14 of the Constitution of India. More particularly in vie'il 

of the 1 act that a 1 1 the employees vor king In the aforesaid 

ceteqo ries are performing du ties in the same environment i e in 

the Ranges/Unit! and Field Offices with the same advantages and 

disadvantages. As such app i. I can ts are also en Li. tied to the 

benefit of upgra.dahon of pay scale which h ave been granted to 

their counter part with elf ect 1 corn :LO. 10. :0797 vide letter dated 

7111977 and also vide letter dated 24,8.1998 by the Government 

of lndia Director Deneral of Assaru Rifles,. Sh.illonq. 

i:t is categorically submitted that since the applicants are 

discharcjing similar nature of du ties and responsibili t:ies as such 

they are anti t I ad to hi ghe r revised pay soc i.e of Ps, 5500'1 75 9000 

for Head Assistants and pay scale of Re. $500-20O'10500 for Senior 

4ij n tent 

A copy of letter dated 7 TJ.. 97 and E::t ra.ct of Appendix dated 

24.8 .98 are encLosed as Annexu re- 1&2 respect...vely.  

4 .t That it is sta.:ed t .... at a mere perusal of the compare Live eta temen f. 

of pay scales given be.Low .1 it ,ic:'u.Ld be ei,,ii den L: tF at 't.he post c:f 

Mci b Subedar/S' bedar ',ere a :i :L along treated by the Go'..'e rnrnen L of 

India, Ministry of Home Affairs ].o'ier in the r'ank. and status than 

the cadre of Head Assistant/Senior Accountant respectively. It is 

relevant to men Lion here that the pay SCale oof Neib Subedar arid 

ci'. 
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5ub;ida r I fl the combatant side ,'ere pieced in the lover pay 	ale 

n the combatari t side than the poe 	of Head Assis tan arid Sen irr 

Accountant by the Goverrrnen t at India considering thai r natu ce of 

iob Cut1SUiCI t( .'OFlJ.blJ.J. ti. $ iid SLiiLuS hind ia.nk., ;  VEfl befor 

edopti on of pay scale rec:ornniended by the .3rd CPC , . by the Assam 

Fdflrs .. A de ailed statemen t: of cornparatjve pay scale right f corn 

L:ir d CRC for the post of Naib Subedar. Subedar Head sale tent 

end Sri ía r Accountant are I urn ished hereunder for perusa.L at the 

Hon bie T r:ibunai. 

11 

Fib Subedar [Other allowances and ICivilian counterPart 1 
facilities 

34'd CPC 35015-440 iFree Ration! Nil 

ration Allowances 

2Free 	cic.:thinq Nil 

3, Leave Ration Nil 

Al 1 on......ices 

4. boot Polish and Nil 

Soap 	[ol 

%CILQ 
6. 60 days Farr 	-1  30 days Earned Leave 

Leave 

CPC 	 0 

th CPC 45007000 

NIi6te 	Aaa 	revised to 

R55O09000 

110 	1997 

Had Assistant 

3d CRC Re. 	425-700, Nil 

41th CRC Rsl4002300 Nil 

5th CRC Rs4500-7000 30 days earned leave 

Sbedar (Clerk) 

(ombatant Side) 

3d CRC Rs. 	460580 Alloances same as Naib 

Subedar 

01 



4th CPC Rs16402900 Allowances same as Naib 
Sub e d a r 

5th CPC Rs55009000 I 
llok'ances same as Naib 

Note 	: 	Again oranted Subedar 

scale of Rs, 650010500 
I1\LPf 	1 	10.. 1997 

Senior Aountant( Non Ni I 
Combatant side) 

 
3rd CPC Re, 	550'800 Nil 

4th CPC Rsl6002660 iNil 

5th CPC Rs,5000'8000 130 days  earned leave 

it is qu:i te clear from the above compar ative chart of pa 

sc:a le that the poe t of Na:b Su bedar (01 k and ubedar (01k) er a 

in 'fact much lower in 1: he rank and statue 	in the past. 

Government of india coridering their nature of ,jdb, duties and 

r'esponsibi ii Lies placed them in the lower pa:y sca.te than the 

incumbent holding 'the post of Head Aesistant and Senior 

Acc'untan ts in the Field Off ices. 

It is c:ateqo r.i.cal 1 y stated that the duties and rsponsiL:i 1 ities 

an Ci n e'tr..ir'e of 3ob of the inbumbents hei ding 1: he pi::st of Hal b 

Subeda r and Sube.da r never 1, ncreesed in any point of Lime rather 

'till date they are sh::ulde:rinq the same duties a n d 

re.sponsibi ii ties as done mt he past: but: the pay scale of the Naib 

Su beda r (0:1 erR) and Su L:edar (CZ.L erR) have been upgraded by the 

Government of India vide leter dated 7 11,J,99 1 and also vide DOAR 

letter dated 24 	995 with eife:.::L from 10th C'Lober :L997 

It is relevant La mention here. that in paraSol Lhe lel,:ter dated 

711 1997 it is stated that the aav scale aonlk:able to Nail,: 

Su beda r' and Si beda r with et fect. 'f ram Is t. anu arv ,:L99fto 9th 

October 1997 as per pay scale given in part A at f I rst 

echrdul e of Mm istry ct' F :inance No't,i. f ic.ation dated 301:li September 

1997. 

cJ 	ILi 
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it is appeared t rom above that the Oovt. of India., upgraded 

and granted hi her pay scale to the coun terpar La of the appi loan L 

who are working i. ri ;orriha tan I: side ignor inig the c Iai ma of the 

applicants as because they are 	 j,rl the civil. ian bni I: in the 

$iSfla! r anqea/Units /F[cld Offices in the same environment: with the 

same advan Laqes and diseidvan Lagos. In this c:OF inect:Lon it me:• also 

be a La Led 1.: hal: these app 11 cents are a. L 'iays at L:ached w i Lh c.ombo:Lan t 

staff and they required to rrio,'e always along with the troops but 

the claims of parity of the applicants have been deliberately 

ignored • as such L he dec isi on of 1.:he respor dents only to upgrade 

the pay ace]. e of Naib Su bede&r (Cl k end Cu bedeir ((, -,'i P ) is highly 

arbi trany un a.i r ii legal and the same is violat:ive of article :L4 

of the Constitution. 

4 J4 That the ace! e of combatant Mini is tsr ia! stal f al. thouqh fu rther 

rev .Lsed with effect f rom October • 1997, in on dec to r ational iso 

the r ai'ik structu ne and pay scale o[ CPOS vi de Liovt, of india, 

Mm istry oi Home iffairs leti:er No. 27012/1/97 PC Cell/PC. I dated 

if:,. 10 1997 

Sub Clerk 	 Ps. 65OOl0. 5OO/ 

Nb/Sub C.t P 	 Ps. 55009000/ 

4 J5 That i t woi..ild thus be seen that the civi liani employees, like Head 

OS istOn t: Sen .i. or accoun Lent t are now be infj p1 aced in the lower 

scale although both the categories are performing Iden tical work 

and placed similarly. 1 here is, therefore, a clear di:,criminetioni 

and disparity in the mai:..ter of granting scale of pay to the 

api.:l icanl:s 

4. 16 iha. I: f rom the f acts enumerated in the preceding pa rag rap hs it: 

transpires that the applicants have been discriminated in the 

matter of,  pay sca:t e via a via combo. tan t stat: t of ranges/field 

off ices/un i I; eatab].. isi men Ls, on the other hand UhOi in both cases 

the app! ican La are similarly placed, moreover they are working in 

the 	me environment in the insurgency 	 i i field  

-L: 
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of f .i ces 	s such thai cannot; be discrimi et:ed in the matter of pay 

and allowances 

17 rhat since the higher revised scale of Rs. 6500H0 ,50':) and scale 

of Ps. 55009000 have been granted to the similarly situated 

cou n La rpe r ts of the appljcrits namely Subedar Cier';/Najb Subedar 

Clerk rasper: tivaly when both t ie cateqo ries re performing the 

ida ntj. cci. works and discharging similar duties and 

responsibilities as such den jel of the similar higher revised py 

sea les to the applicants are 'violative of the (rticles 14 and I 

of the Coris't itut::ion 

418 That it would be worth ment:ioninq in a similar' conte::ct, the 

Principal Bench of the Can tral Admin iStr.i.tive ir'i burial, New Delhi 

on 312,1999 in 0. mi. No, 572 of 1995, wherein it ',.e.s held that 

Equ alit is the first principle of ,j ust ice when a part icu lar 

ben f I t i s q ran ted to amp 1 oyees of one depa rtmen 'I: of the Gout, of 

India, the seine cannot be denied 1::o other similarly placed 

emp by eec o l' o t her depa r tmen t under the srrne Govern men 'tI 't: wou 1 d 

otherwise vi ole Live of r"t .i cle 1.4 and 16 of the Constitution and 

will be againsL the si:::irit of 5ustjc:e, 

. 19 That since the Di.. rector Henaral of issam Rifles maIntained pay 

parity right from 3rd C,P,c:. for both the posts of Head (scistanj: 

and Senior (ccc)uritant (i:.; ivi 1...ai''is ide w ....Lh "that of Naib Sufdar 

(Ci k) and Su bde ar Clerk (Corribatan t Side. It is re, levant; to 

mention here that since parity maintained all along by the 

Govern Irian t itself consider:inq ti -ia duties and responsibiljti 

there is no .ji.sti. f .ication to deny the Upgraded pay scale to the 

app I....cat -i L at par' wi t. h t hei r coun terparts wor kinq n combatani: 

side in the carrie equl vat set rank arid when discharging equal work 

arid rasponsibil it.J. es .i ....he same lie ld offices situated in 

.insi.jrqent prone areas, equality is the first principles of 

justice when a Particular benefit is granted to acectjor of 

emp levees of the Gout, c: I India as such, the same cannot be denied 

to other similarly p1 aced eipl oyees of the same' darartmpnt under 
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the same Government, it would othervise violative of Article 14 

ardie of the Constitution of India. 

It is re ii. avant to men ti on here t hat the coun terpsr 1:s of the 

ipp ii cants n ama ly Hal b. Subedar (C 1k) and Suheda.r clerk are also 

bei 	'.nftd 0th r si lo,an ore: and faci. ii ties such as bane t i. t of 

f rae rati on/Ret :i. rib ti ioi,jances free c:icthjnq ei id leave al ioences 

when the same is den Led to the appl loan Le who are similar ly 

circumstanced and rijorkirg I n the same environnierit: in the 

ranges/unIt offices/ field offices and also in the same 

insurgency prone areas. I L is pertinent to men tic's her"e that, the 

clviii an amp Icy eee working in f eid ar era in the depar tuien L of 

- Gove rnirienl: of india i...u'ider t he seine Home Ministry have also 

been granted f rer ration/ration eli Oil) .nC:es 	ssuch the - 

app I :icants • 	tt,hO 	are. 'Alork, 	rig 	in 	field 	of f ices 	i....ighl: 	to 	have bean 

granted f rae ration/ration :al 1. ouance/1eave al lo',iaices as granted 

to Naib Sube dar Clerk and SuL.edar Clerk. So tar the 	erit.,.it;iemerit 

of Rati or, (l 10 ence/F rae Ha tic' rita the clvii. ian employees of $58 

or k.i rig in the field areas under the same Home Ministry came up 

for - cons ide rat ion before this Hon ble tribunal in a series of 

cases f . I. ad by the civi. 1 ian employees of the $36 and this Ho ble 
pJJ_t& 

Can oh a.f t:er deft ii scrutiny of the en hi lament ies iseet to 

declare that.. the C ivi lie ne mpl oyees a.!. so anti tied to the benefit 

of Free Ration/Ration c:l 1oirerices. Therefore Hon 'bla ir.ibi....nal be 

pleased to declarei. that the present appl ban ts are a:[so en, titled 

C) the L:i?.rte.f it of Fr-er Ra.tion/ka.t:l. on 	1..loiancea a. idrriunt of 

ii Leave ALl oup,rops r:CjiJC. 1 to t tie the it' counterparts , -í he r -e.l even 1: 

ci rru 1 are re let: in g 1:o Ha. hi. on A 1]. oran c-a and .j u dgmen ta of the 

Hon bie Ti....ibuna.1, are encic:'reed for perusal of 1:he Hon bie tribunal. 

Copy of,  Memoraridr! m dated 8 .2.. 200.1 Order dated J 7  

qran ti.ng ral: ion al..lcb,anc:es to the non e;ecu hive personnel 

of 358 an c.. udgmen t and order da red. 14 	1.99e in 0.4. 245 

of 1995 are annreced as Annexures-3 series 

4.21Tha.1: IL is stated that the post of Head c-'sslsbant: is all ricing 

L'treated as equivalent to the cadre.of Assistant in the DGAR 

9 Cz Lci' (IcCtj- 
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adan arter an ci the roost ':.:;f Sen in r ir:ou n tent all aJ. crx: he mc; 

trt.ed at oar ti th the cadre of Sugerin Lender it of the Headcii..arter 

off ice r:Gf 

.t t is re 1 evan t to men t; ion he re that the responden 1: No .2 vi de 

.etter NoA/1"A/277"86/4 2 dated 2,22001 has requested the 
8t.qt 	Ol/DtO,t11 

re.spori den L No, 1 t:oAc j. 1 ian ernloyees cf D(.AR estab us hmer it. 

Group S of ic:era Pa. 7450•-11500 

Super in ten den 1: 	Ps. 65001050O 

Assi st:ents 	Pa. soo-000 

1 f 1: he above proposed rev is I on of pay is accep ted by the 

Govern men t and i f the same Is extended to the app .1. i can ts .1. n that 

case I; he q ci even ens of the app 1 1 C:rn ts id 1 1 be red r osse.d. 

Gui: al ree::iv a considerable long per lod of time have elapsed 

in this process and a final decis ion is yet to be taken bhe 

responden t:s , I hat: due to di ly del L ing tactics of the Respondents 

a 1 ar'qe number of civ i ii. an  eiiip loysas have r -a Li red f corn se cvi. ce 

i t h 1 OiAiC race le Lher'eby rit h lesser pen sic'n and also rJiOt her 

large number of the ap.>1.icerits are due for retir, ment. by rt 

couple of month 

4 22 Ihal: it is stated that thrcharter of djties in respect of Senior 

Acc:ou n tent and Heed ass istari 1: have been clearly ape lL on 1: in Assam 

Pit lea in Ro'...rL.i ne or der. A mere peru sal of charger of duties as 

ate Led al.: ave i t, rou ld he e•v I der it t ha I: the appl i. can La are 

ciischarg.incJ si.rnitar dat ...as and responsibilities in the Field 

Off ices since the in not ion al capac.i ties of the .iriuumber I La tel :15 

1t hin the r:tmbi I: the charter of du Lies and their performances are 

gu idecl by the same set of rules. Na time of NO rks • of both 

cornhat:ari t and non....c':.:rributant are same 

So far Conditions of service are concerned for,  bath 

combatant and n on-combatant are same in the interest of public 

rice kiheneve  r ar id vihe cave r t he app 1 man 1:5 are ordered to go on 

transfer they reqi.......re to comply rid Lh it and there is no option. 

So • se rvi ce con dit ion a are also similar rii th the coun terpai...t:s of 

the appi loan La. 

, L 	Lov 



So far Retirement age is concerned, retiring age on 

superarinuat ion is ôÜ year for bath combatant and non "cambatari 1: en3 

both are guided by the same 005 Pension Rules. 1972 Retiring age 

In r'espec 1: of comt:atari t'ta f f has bean e hen cad by t he 

Head:n.! arter" • DSR vide letter No, 1. 3:L019/Pol icy /99/dm'-' Ill dated/' 

1999. ' 

So far seniority are concerned for -  the applicants and thai r 

counter parts,, common sari ion ty list are being main tamed for' the 

pu rpc'se of r:romotiofl 

So 'far -  Edjcational Qualifications are conce r -ned in the en try 

grade for both ocimbeten t and nan'-c.umbatant in the clan 1 el .ob are 

also same 

As per Rule, the post of Senior Accountant: and Head 

s istan 't can be f ifl, ad up sit her by camba t.an t or by a non 

combatant: ste 'if accc'rd in a, to the sari I or :1. ty Any one carl be 

promoted t':c' the af a r"esai d p':.::'sts a rid as such both an d a on 

combatants can held the sar'iie post and the rank arid status in the 

aforesaid cadre both in the combatari 1: side and non combatant are 

So far Head of department and Head of Office are concerned 

for both combatant: and noncombatant staff are working under the 

Head of dcprrtmen 1: or Head of Of [ ies. Therefc;re Oovernmen t 

servan ts so far their loyalty is con:;er-ned both can be ran ked 

equal in the same plat[orm. 

So far Ministry is concerned, Assarn Rifles is under the 

Mini let n-v of 	Home Af faire a idle. governed by the seine set of Ru las 

as i 	app ii. cable to OPOs 	so both comba. Larit and non comL:ata.nt are 

the employees a 	ths: 	sellie organ isati on and 'io r ti ng in 	the same 

table and ci rcumstances-. 

So far Working Hours/Casual Leave are concerned, 15 days 

casu all save 	is applicable for both 'the cornt:a. tan t. and n on 

combatant as there is no fixed off ice timings. In this regard copy 

of Heedqu enter Di:TAF, Signal No. A 2455 dated S. a - .:L,999 is enclosed 

1 

	

for 	perusal 	of 	the 	Honible 	Jr :i..bunal. 

ck-. (c-j 
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l &r PU 	S uifl(flt 	con cerne::i ccriihatn f: 	1)(Icomb3. 	t: 

clu (kd und;-r OCS (CCc ) Ru ies . bu 	
d.lc Un ii: - e ph c.in urde 
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for 
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operati Ofl31 PU rr: ose c;Oflb3tar L P€ 	Ofl 	 . 

1-joncombatt5 are dait i,jith under CCS (CC) Pu1es 

• 1p,the same opei.tiOfl' env.iCOfl 

o 	r .:1u3.t Lon of Status and Rank of both corribtafl L ancli 

as 
ocornbatafl 	

Ut re concerned and as per pprovd PE :.
n

uridi •  

oIhr Lr vi ••i on Assistant = 	
Havilder C1rk 

•. 
Uppe r C v I I on 	I s an 1: 	a. r riii U f f I cc r 

J 	:id 	S i . o.rt t 
	C1eik 

H  

{ccOUltari 	
ubcd&r C Lark 

Sellicr  

So other Relevant Aspects 
are concerned besides aho\/e it 

ri C 
I( rade 

r ther menti coed that perS((iflel ct dif f.iflt cateOO
s  

ha I ng en cal Ii ad in cssaiii Rifles viZ. Si gria. 1 Radio Mochafl a 

'led ice) C) el ks 	
Duty., l3asher marl etc arid arridi cb.tc-:. for 

each tr ado are requ 5 red to ft 1 f ii IL specific requ I reman i: poll cy 

letter 

 

No 	
dated 28,1.2001 is enclosed 

for pc rusal c., 
 the Hon b le 1 ri burial. Similarly., the) r -  au tics at 

50 c ca. r / spelt OL! '1 5 0 	5iifl Ri Cl 	Rou bin Order nd other 

Oe partment 	Ru '1 	ObVIOUSlY, clerks 
are also havin thai r 

spec f ç cha rtc r of ::luti es arid they an rieVei'1it on RO (Road' 

Open 1 ng Pc troU. Petrol) rig, cot' .... y Du by Quarter (luerd duty Lie) ly 

Du by 3CC) Gu a.rd Lu ty , etc.. It is stated 1: hat they are navel 

deta) led for the duties other than cleric1 
dutieS For this 

reaS 	
if th record of D.r11il'itrY Aiiiard Real plants of issarn 

PlC :ies Is cons tcd, i..oiThere the name of a. clerk 
;Il,l1 be fa'und 

since raisiC of'this ogan isat.I on Of course for den c al dutie n 	 r 	
s 

r respect lye of combe tent arid ri on combatant . ., they are being sent 

to compa.n y/pps'tS he rever the i r scryl. deS a. re L ci t n e(sr Y 

Moreover • even beyond nc rma 1 office hou r:.,:. • i,,,ihne/er the serVi cea. 

t any sta.f,  C ,, I r rcei::ecti ye of combatant arid riorl 	
iiibdtC.flL is 

reqI.!5 red by the authority nd is called Fur, ho 
	 rn is labia to tu 

up and do so. 

I 

/ 
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So far Pay Anomalies are concerped (1) pay scale of 
Havi J,dar (C:IaI - k! and LDA as well as carr'ani: Officer (C:3.erk) and UDA 

acre identical and there is apparently no such di spa rity, I he 

scales are [urnished below 

Havj].der Clerk 	 LDA 

Re, 3200 '55-'4.. oc/. 	 Ps 3050 75395Q- 

4590 

Warrant Clerk 	 UDA 

Re, 4000'--100-'6o00 	 PS, 4000 - 100-'6000 

(2) Bu I: as s .on as Na rran't: Off ice r (Clark) is promoted to Na i h 

01 ivaient to the post of Head Ass is'tar ...or Subedar 

Clerk eqi.uvaienj: to the post of Senior Accountant disparity s .arts 

immediately therea I tar, .1 he sca) as arc furnished below 

.;Nb/Sib(Clk) 	 Head Assistant 
Ps. 

 

5500-1759000 	 45OO-124-'7000 

.Sub(Clk) 	
Senior Accountant 

s,6500 -- 2001Q • 500 

it is relevant; t:o mentjon here that in the preceding 

f:araqraph the details of approved relevant pay scales of 3rd CRC: 

th CRC and 5th CRC in respect of above categories both combatant 

and non combatant includine otheaJlocancEs has a]. ready indicated 
herein 

fr' thci nstant case., applicants are cc' ic:ernad herellith the 

sp I ty of pay scat as now 'E 1 td I ri the equivalent grade of 

Hal b Subedar Cl ark • Sube.dar Clerk with Head Assistant 'ind Senior 

• cAccouritan respe.r:tiveivdue to up gradation of scale of pay only 

• ha the comba'tan tel, de by the respondent;s ignoring and wi 'thout 

ronsideri. nq'Lhe cases [or said up qradat;on of pay scales tot he 

ap 1,1, can te who ar - a AlO rk i nq in the post. of Head Ass:i :at.arit and 

Sen i or Accountant 1, n 1: he non "combatant a :1 ole, Thereforc decision of 

the re ::cind;nte in upgradin 'the pay sca lee only t;o. the cadrco of 

Nib Subedar Clerk,, Subadar clerk vide impugned orders dated 

2 	j99 7 and 2.4.8.199E3 and denial o'V'he said ber'efit of up 

4.:cdaiti3Ofl of pay scales ' to the applicants are highly 

(it ,. 	 1cct&Tdt 
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di.s cr imirietory Illegal unfair and arbI trary and the same is 

\frcwat i.'e of Ar LI ':.; 1€ 14 and :Lô of the t2onst:ituti on of India. 

Copy of the charter of duties of Ministerial sLaff,  

enhancement o1 ret 1. reman t age of Assem RI I las JJCC3s vide. 1 sitar 

dai:ed 28 7. 1.999 q radat: ion .1.1st pub]. Ished under let tar da ted 

19..3..2001I.n ve.sract of A.O./JO/Sub(C.,Lk)/SA and Na..ib 

3ubeda r (CI. k) arid Head Assi::; tan t. cas,ial leave enti tleme it both for 

combetan t and non comL:a Lent latter dated 28. . 2(X.:.L peftairi ing to 

recru itmen 1: selection board of Assam Rifles personnel are eric.. losd 

as Annexure-4 Series.. 

4 	2 	f.ha t: it is stated that, considering the fac:ts stated above the 

}'ead of the Dapar bnent I a. DOAR • also real...ised the monetaiy loss 

wii ch is being su I farad by the applicants took up a case. with the 

Mn let. ry of Home Affa I r. for rerrioval of the said paid anomal lee 

'iide. Heado;u a rt:e r ['CAR 	letter Na'. 	:jAiI /5CPC/APS/98/1 dated 

19.6.1998. In 	i ho 	iicc, iiiMih Li - 	-'i1i 	03 	les 1 	l'ii 	I dli 	Liii 	'i...a - 

AsCu I at I on ,, Headgu sr tar • DOAR • sh .i 1.1 _nci a leo ra....:ed van cue 

demands I rid udi jig the demand o1 pay par]. ty bet'.een the cc'nibatari 

and rloi....combatant employees of DGAR, Assam Rifles. It is also 

rl avant to men LI on here that the app,i. icants also repeatec . ..y 

approached the competen L au tho ri ty thoi..ig h they are not the 

members of I; he a I o ro...3.. d aSSOC I a L .i on and 	submi tted 

c.p resentati ons for extendinq the said ...erie Ii. 1. of i..p gradation of 

pv scale with their-  c:ouni:erpar't.s working in the combatant side. 

As for example app 11 can t w h .1.1 e 'io r king as UDA :i,i se subritited 

represen Let ion on 16.......2000 addressed to the Dcuty Di rector (A) 

off ice of the D&AR , s hI 1 :1cc g praying in tar al Ia for pay par:i tv 

with his counterpart. In the said rep .......ntatbn it was also 

brough 1: to the not....ce of the au thor - I ty that Hea.d Assis tan t: and 

8en br Accountant are getting lesser P:1  than Lhe counterpart,. 

wo r Li ng In the comba -tan t ad de namely, NaIb Su bader (Cl k) and 

Subedar (cl Lj Ho',,ever the said represen La Lion was turned down on 

the plea 1: hat the :ame was subm .itted di re-ct ly ign or i rig the 
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(.Fa.flfl VL c 	c.or V resR:ondrI:E .  as in 	t.i:n 	in the 

ç)i1irf1u n iiatI on cated 24. jL. 200Cr isst..ed by 1: he D0R • Sh. 11. ong 

Hover. the entire matter 01 pay parity is once aqai.ri cons.de•red 

:)y tiie iii. i is't:i•-S 	of 	.V1r)i1Vi 	(1f ai. cs 	LGR S hi 1. 1or q 	tF•ie CiViiffi c:t 

the 	 appears to have been rejected rinafly vide DGR, 

long tat tar Leering No. /i/27786/Pt/218 dated 2662001 

Vu thou L ;pp I icati on of ii in ci • and that. too by a nore caking 

or der No r eason ...........1 ftj lAth :'J.. a r-ej ec tin 	the proposl for 

iran L o F pay par :ity 1l'. Lh the Mi ri I etry o t Home rf f ai r - s that 

Civil ion stat F shetu id be qr -an Led similar -  pay with thei. i ....'...i ivalerit 

Connterpari: in the combatised cadre,. It 

tim i.s try of Home 11 fa.L rs has not agreed t thea fores ...d proposal, 

Op a.I i. ov the s".r me pay sc- ale to cI.V 1 ian P05 ts lAihich ama ci y 	"to 

equ - aen t rFrn ke in oombat..ised posts i. 0 appears 'From a mere 

reading of the impugn ed letter dated ....6. 200.1. that the MInistry 

of Home P'Ifa. irs al a.o adm ii: Led the fact thai: counterparts ott ha 

appJ..icari Ls lAiho are ForkJ. nq in the: eqiji,valni,:: 	Os i.i.....the 

cgiribati,'ad posts has been gren ted higher revised pay scale bt.!t the 

proposal of the CHAP 

 

for ax Lending he said borieti L to the non-'-' 

combatani I: s Left has been erbi tr'ari ly rejected. As such paragraph 4 

of the :.mpnqned letter dated 266.2001 is liable to be set aside 

arid quashed and the Hon'ble Coijrt be pie .. sed t:,:' di .... eat the 

F'S.!Spon den La to extend the bene F .i t o F the higher 	acaLe of 

R.., 55009000 and Rs, 650O'-10500 to the applicants i e in the 

cadre of '-lead Assistan F. end Sen i'or Accouritan t:, respectively 	.....the 

nor'-'cornhatant side in the light of the order dated 711-1997 and 

n€-cesserv moth f 1r'atilmn nf• the fr)i' aid orders 

A co:y of the letter dated 19 6 90 arid impugned eii:;er dated 

26.2001 is annexed hereith as Annexure-5 and 6 respectively. 

4 	 'That von r a 	ican L s beg 24 	 ppl 	to ste La. i:ha 1: due 'to .....or....payment of 

app rop ni ate pay sea]. e to the app]. loan ta as sl:ated above, the 

apa]....cents 

 

are ant ta rig lrrel::arabi,e recurring fin nrcIai loss in 

Ii and cv ry mon th particularl lA hen 'their.... cour'itei....paats are 

,retteivinq the benef I La of higher revised pay scaLa in each arid 

cit ' bkkc'tt 
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every rnonth therefore cause a f action sri s In each and ever 

month till the disparity is removed. 

4.25 That this SPP1 ic:(3.'tIOfl 15 uSd0 bonSt de and t or the cause of 

:ustice. 

5. 	Grounds for reiiet() with leal orovi..si.ons 

5.1 Fo rt::hat there have been qlari.nq disparity in the matter of 

qran L of pay,  scales to t he app 1 Ican ts by the Respondents 

b',JIi ch has rei I ted in Cl I so r .irn inst Ion arfiongist sim I is r ly 

p1 aced empi ices ,, thereby, there has been '/101st ion pf 

Art Id e 14 of the Con sl:i tut ion which en. oins the State not 

to deny any person equality before the 

5.2 For that the scale of pay of the. appl can Ls and their 

con ni:erpsrt in combatan t post under the Respondents ver e 

almost same up to the irripl,emen tation of 4th C.:PC Report. But, 

subsequen tly the scale of pay of the cornba'tsn t posts 

en han ced .. eev.i n qt he sos le of ci Vii ian taos La unc han qed 

alt hon qh the Respondent No.2 main tains thai: anomalies have 

been occurred betieen the pay of civil ian and equiva....erit 

combatant posts after qr ant of scai es foil oiiriq 5th CRC as 

both are pertorminci the sa me .:5ob 

5.3 For that the kesi:c:inde.nt No 	has equated the civ .....posts 

vIs-a"vis the combatant posts in HQ DGAR as under based on 

nature of d'... Ly, scale of pay etc vide ieter No. 

.,i. 27 c:.i.1/44/seF P 1 dated 19 Sept 89 

Civil 	Posts Combatant Posts 

Superintendent Subedar 

Steno Grade I Subedar 

Steno Grade II Naib Suhedar 

Assistant Naib Subedar 

Nazir Naib Subedar 

Overseer,  Naib Subedar 

: 	t1ACct'rJ 
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Hindi Translator Grade II 	Naib Subedar 

LoNer Division clerkcum'TYPiSt Havildar Clerk 

fqa 1. n Head Assistant and Sari ía r AcC:ou r Len t of t ha 

I 	I In i 	1 	Of I ic 	 c u i 	ii 	1 on 	t 	et pr 

ttht;hepOt of asistant and Suj::erin tenden trePectiVe:LY 

i I; h 1: he Headq'..A a rl:e r 	i::'84R. estab 1 is hmon I:. 

5.4 For that the in cijrnb&its/aPpl lants holding; the pcat of Naib 

Subeda. r Clerk and Subedar Clerk are discharging the simi lan 

dut lea and respona bi 1 1 t lea and pei forming the same Job in 

the same Rangc/tJnit/Field offices and also in the same 

insurgency prone environment 

• 5.5 For that the post of Naib Subedar Clerk and Subadar Clerk 

were p laced r'aiTher in a. lo\hr scala of pay In coriipar ison 

to the post; of Head :sslsLarit and Senior Accountant pr or to 

imp lamantati on of 3rd i:.;entral Pay Commission Report by the 

Government of Iridia Ministry of Home Af fa.irs J heref ore 

the rank and status of the post of Ne.tb Subedar 1..Aerill me 

Suhadar Clerk; are in fact: bier than the post of Head 

Assiatarit and Sen br Accojntant of Assam Rifles in the 

Parvir/tInI t:/F  be] d Off ices. As such, denial of upgraded scale. 

on I y to 1: he app 1 bcani:s when the same was qrari Led to i:heso 

cal 1 ad cnn nterpants namely,  , Nai b S'.eda.r Clerk 5ubdri 

Clark vi de latter dated / 11.97 and 24 .8. 1998 araihly 

arbitrary, unfair, 	 m Illegal and the sae is violative at 

Article of 14 of the Constitution of Inidba 

5 	For that the Nai b Si. bedar/Subeda r n ow dr a,in g higher pay 

than Head 4asi stant and Sen Ia r Accountant en ta.i is h.iq her 

respon sib 111 ty under same working condition under the sarrie 

• 	respondents In the same i:i rectorate of Di. rector 

General 	sam Ri [lea. 

57 For i:ha,t the inc:umi::ents holding the pO5t of Na:ib 

Subeda,r(Ci.erka) /Subedan( Clerks) in the comba.t.ani: aIde has 

been granted hi qh revised scale of P/  of Rs5SOO9OOC a....id 

.. 	 .. 
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H 	. 	 26 	 NXD  

650010500 ' rspecti\/e1y vide letter dated 711.97 and 

•: 	 :2439S vjheraas the sairie is 	i'b itr'aril'y diiied.. 

present app:L ican ta u.ii tioui: asa ign .ing any vai Id reason vide 

flr:rLJOfld let:tei dated 26.6.2001.  

5 5 For that the pr oposal of the 	dr q ran tinq equivalent 

pay to the civilian counterpart working :. n the same 

Ran ge/Un it: F i.e id Off ices has been mechanically re ectcd by 

the Minis try of Home Affairs by a noftspeaki ng a rde r 

S? For thai:; th is Hon'ble Bench, bn:Le ciecidinq at similar case 

of discrimination in the matter of grant of pay scale on 

2522000 in R.A. Nb, 15 of 1998 had relied upon the 

principle outLined in the Ape< Court decisions especial 1 y in 

Ranadhi r 5.ingh Vs. (Jnion of India and Other(j95215 cc:ots) 

.u'herej.n it. h&: bean held thtt 	the te eaLion of posts 

and equal pay are matters primarily for the Executive Govt 

and epert bodies like Pay Corrinission and not for Court, but 

where all things are equal that is where all relevant 

considerations are sarne, persons holding identical posts may 

not be treated differently in the mater of their pay merely 

'1 

	

	 because they belong to different department 5 '. This 

princpie is applicable in the ca:::a of the present 

app lican La more so 'ihen t: he Respondents No .2, rin der hom t he 

applicants are Aorkinq,, has accepted t:.hat: both the clvii Ian 

and c' .mb tent posts are in Range/Unit/Field Offices of the 

Directorate  Genera' . .... 	ssari Rifles ar Sifflul,tr1 y placed, 

per fr mm q seine .5 oL: and respon sibi Li Lies 	therefore mel Ci ....  

anomalies have occurred. II: may be mentioned here that the 

Respcn den 1:; No.2 is the best lu dqe to evaluate the positS on 

with rage rd to similarity or disimilanity of duties, 

respon sib I ...ties., iork1oad a Lc, • of em'::lcyees earkirig under 

him 

6 10 For l.:hat the Respondent No 2 1. n its latest commuriceti Ofl as 

...>paa red rout the Impugned order dted 26  eubm i 'tted a 

detail propose I for grant at ego iva.l ant pay scale.to the 



I 
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S.  

appi icarits viit:;h their counterparts ior - ki.ng in the combatant 

side i n the Sari ge/Unit/Field oft Ices has again emphasized 

the need to remove the rnflOina.ly in the grant of pay,  scale to 

the appi loan te and r'ecomrrien dad the. analogous :ecaies 'hich 

the appl 1 C3.nt heV:,  been praying For ever since the anomaly 

su rfac:ed and theretore Fo:i :Loing the principles laid doli.-in by 

the (pex Con rt the appI ice nts should not be denied the 

an a I oqou a pay scalps of t. hal r con te rpa rts 

Cei:ai IS of remedies e>hausted 

That the applicant states that they have no other 

alternative and other efficacious remedy than to file this 

appi icati on 	The appI ican ts represen ted the rriatter beforp 

the competent au thori ty but the seine has been reacted by 

the Respon den ts. 

iati:ers riot__o rev:iouiv 'flied or pendinci with any other 

con r"t 

The applicant further dada rae that he had no I: previously 

filed any appi I cati on irit Pa Litlon or Sn it regarding the 

mat ..tar in respect of whi oh this appl ication has been made 

bef ore any cou ri: or any other ei thorty or any other f3ench 

of the 1 ribu rial..no r any such appl icatiori iirit. PaLl. Lion or 

Suit is pending before any of them. 

iefssou.ht for 

Under the facts and ci ron tristan rae stated above • the 

applicant humbly preys that your Lordehips he p leased to 

Issue notice to the respondents to ahot causeas to inhy the 

reliefs sought for by the appl ice.n t: shall not be granted 

call for the records of the case and on peri.Jsa.L of the 

records and. at tar hearing the parl:ies on the cause or causes 

'that may be holhjfl be pleased to grani: the folloinc. re.l,,efs 
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8.1 	That the sca:Le of pay as under for 	the civ 1 posts in HQ 

)fR may he qeen tad to bring 	af; par with their 

C;OUI terpr ta naruoiy, 	Neib Subadar (tier k) and Subedar 

with 	effect 	Fr.rn 

:1 	Head Assistant Ha. 550Q175'9O00 

(I 	 r Accountant 

S 	To direct the resporadents to 	grari 1: 	sititi icr fc•cilit..te: 	and 

11O\Idncee 	1r -1iudi n 	kaL..or 1 locncea,' rca Ration 	to the 

applicants as granted to their c.oun Lerpir Ls namely, NeiL: 

UbQe.r 	L:Jerk 	Si beden tie 	k/ubedar 

Kv 

	

8.3 	cst:e of the r,pt.lication 

5.4, Any other relief or rel, iefe to vh'Lch the Ei4)l1CiilL 15 

entitled 'tn', as the Hon ble Tribunal may deem fit and 

	

9. 	in teni.m or:jer 	raad tc'r 

L:u ring pendanc' cit th.teeppl icetion the ,:pf:J1  cant preys  for 

the t.iiioiiinq relief 	'" 

9.1 That the Hon 'b.ie 	iribunel be pieed to itake art 	obee'r -vationi 

that the pnideric of the application shall not he a bar for 

the respondents to ee<tend the relief prayed for the 

applicants in this application and Li at: 	linen i:s 	further 

pray . for 	a:x:peJ,I,tious 	disposal 	of this application. 

 This application is 	ti.i. ad through tdvoc:aLe:t. 

 E'' - 'tLJar's of rthe lP0. 

 617- 

ii.) 	[:'.'Le of issue 

A-I 
ccj.k 
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I:ud trcrrl 	 Gu,Jt:i. 

fab1e&t: 	 Li.. 

L. 3:s.L of  

Lite di. n  

t 
H 

I 

I 

H wal cz d-; s 1, cl -- (~ k " t (~ &Cvit,  I  - 



VER I F I C 1 iON 

Lè 	 R 
I S'hr I 3 C. bha. ttacharjee S/o 	aged about. I. 1vears 

orkinq 	}&d Assisttri t, Off ice of the DI r'ector i.er3J. of cssam 

Rlt lee • S h I long 	do hereby ver:L fy tha 1: the sl:atemen te made in 

Paraçjra h 1 to 4 and 	to ±2 are true to miy knowledge arid those 

made in Paragraph 5 are Lru e to my legal advi. ce as I have du ly 

aut hnr ised by the other app 1 icani:s to sign this verification on 

behalf of them and I have nct suppressed any material fact 

sign this yen. f ication on this the 4JXda  of 

	

cJk 	4cr 

SIGNATURE 

Th: 

a 
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" 	. 	 flnexure1 

'.230222 
5551 . 	 - 

...N.L1I 

HAR(T :irkai • 
G4 r) 	iifl(ciL 	fri 	A.  

	

. 	
1initr, o F Hcre Af'f'.I rs 

P r ( toi 	I 	0 i 	J o 	m P i i 
Shi Iloflq79$ccJj 

No, O/P:rs/'Sth 7 21 	 97 Nov 97 

Li 
s;f; 	

(i 
Ell L.,i.alt 

Li:aht.; 

List 
I 5 t F 

Suh : 	RATIONALISED RfK STRUCTtRE AND PAY SCALES OF NON- 
GAZETTED CADRE OF ASSAM RIFLES. 

	

.1.. 	Ho I erenc you rSiq No. ( 2.499 dated J0 Oct 97 and I otter' 
No. 	JJ )ct 97. 

Ordcr for iI1i::lementa.tjori of raftjonaisr rank/pa, structure 
LI respect of non"Nazet;ted cadre ot ssam Ri I I es Is criven In 
OUCI.:0E.dLnq paraqr'aphs 

Noirie.nsiature ol' onk, StruCtI.Jr0, Nomenclature of rank; 
OLruC.LL,JrO iS Vared from LPU to CPU, ':Xit.inq rank structure 
of Asoarn RI 1' los .i 1:1 continue rj Lh rai:j.onal load pay cal e as 
under 	i 	- f ,,iC: Oct 97. 

a 	RI 11..Oman 	 Rs. 305075'375950.4590 

P. 	Hovi. idar 

O. 	Nb/Sui.) 	 Ps 

Ps 6 50 i ,,, 0 . .,1c: 5 C: CI 

e,. 	J Ei. 	Ma.9or 	5500'2c10.. O5:c: iith 

appt pay of Ps. 200 
Mer..jer of auc.istinq Lriks and Nks. The rink cO' Irk 
flF r to in .i nq to oil ca teq':.::rj.ee In the Ossem RI....'leo'. vii 'Li be 
mecqed yr th the rank ol Pit leman and Hail ldar respectj"veL'..' 

I' 1,) Oct 97. 'Iho e< 1st: inq Ln H after rner'qe....d th  pj  f I.am0n 
J,S i'i Lit lcd to Ps. 30, pm as Special Pay, Permission is 

acc.nrdrd exclus i,ejy for Lnks to kear the rank of Irk till 

thoir promotion to Ha'.I ldar (kihere ever' oppijcabl 

Personnel already borne on the stre.nqth of HavI idar are 
entItled for Ps 50/' pm as appt pay till they are promoted 
to ne:x:L hiqhiir rank. 

TE 

'. 



V ..4. 

Nka ma rqc.d/p rcm:Jtec:f on 10 Oc t 97 and the r'eaf te r are not 

entitled for ,:i)1I Lrm.iit pay. 

a Syn ii. 	 j):.) L.C) 	('? 	C).:t. 

.'z,j)rl 	of pay 	1.IidSL. revised r'u]..eia1/ 01. Jan 96 

to 09 Oct 97, the common pay  scale olven 	i1n 	pert. 0' 	at 

First schedule ct Minaatny . of Cimienice Not::.t.Lcati0n dahad 30 

ep 	197 	fcFcarc!rJ \,I1CJ;a. 	t his Directorate 	Il.ltar N.k.:. 

t::3./,,7J11 	dated 	23 	Oct: 	97, 	will 	be 	i:akri 	inii:c:' 

eCc:CiL) n L ,. 

of I r ade sman a.ia:1 Fc:1. ]... are No r- ationallsed pay 

ie.ri 	 3.r'iJ 	 •t 	.1.':) i:;):.t. 

at fine L caticd'.Ale 

of Ministry of Finance iot..if i.:,iIr.ri :::ta1::dci 	( 	ap  

d::1e tkij:. L:'i .....::toretc. 1aLL.r No, 	/f r/.5th pav/97/1i drtad 

;:.), Oct 97 Will be ap::i1caL:'1e f or them.. Ho'aver,  

tCr,i1iPfF/fli Lo'..\'era if t;:i pickiflO up the rank of He'iildat 

end above .n........br...n LA.Llad 

 

for raLion ....and pay scaleS ef 

10 Oct 97 

Introduction of the Rank of kjerrant Off icer Introduction of 

tfarrari L Oft icon Tank equj.\..rwant to csstL. tub Inspector fr,,  

ant5ti ad cateqorIe.s.. like Clerks and other tech aredes I a 

under active,. cons.:ildeneti.on by the R'::.it, in:: ructioris for 

impiarrientet . on of the s&uIre 'ri_Li b .. 	cund saparatey on 

receipt of Covt. ondei .... a on the subje....:L 

. All 	conce .... nod 	ii .... a raq'....ec Led to 	implement 	the 

ordera./mnat:ruc.:Lioiis contai ned in para 3 to 6 above,  

i.iiTie:Jiately. 

P].ease 	ac:k:. 

11111e lqfble. 

;i:) (. ti  ) 
For 	 :;:i1i 	F.it_Lra.... 

• 'a 

.. List G for mntormat.i co 	p ...nasa 

I i to 	ji Wisterial Sec) 	iii a re I 	i' 	I 	t u 	take  
ac tion 	in respect of 
centrally contro lled 

Dc:r.I 	(co Ond) -do- 

It. flP'f("' 	n...T..Ld for necessary action please.. 

V0 0-11' 

Qk 
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?ef para 3 of 	
0. — 	

Sn O/Vcl_II,/9SJ Ct L 	 o 96) 
- 	 RE:SED PAY sb:Es ASS RIFs 	 / 

S 	 ?re-reisea sca_e 	
Pay scales applcaole vef 	 orJised sca 

 
--------------------------------------------- - -- - -- - 21Jan06 toO Octof -  

13 007 
leman 

	

s 85-15-900-E3-20_1200/ 	s 2750-70-3800_7540C/_ 	
3050_75_3 380 4 0 / (Initial Day to ze faxea at 

s 	55/-) 

c. -75  so 	 C. f 	 Lk me:ced Plus 	ec±al pay 	s. 15/- 	'±th specl pay of 
	a n4 3 7 nted 	33/- 

pay 
t 

:k 	 953-23-i15E2514Oo/ 	Ys. 307--,0_75393OcO4c3/ 	 ± 
v 	 . 973-25 i 5 0-EE-301650/_ 	Pa. 3200-85_400/_ 	

its. 323o_a5_00./_ 'it: 
appt av of is 50/- for vi 
CXt1 	Hav(Ps 50/- no 

-, 	

aPp!acaole fr-- merged Officer 	
- 	 s 00J-1o0_6o00/_ 

Nb Su b Fis. i430-4O-i8005o_93.3o/_ 	PS. 4500-125_7000/_ 	 SE. 

	

Ps. 1 340- ô3-2530._E5_73_2c:oo/_ 	Ps. 5500-1 73-9000/- 	 p. 	0O2_ oSoo/_ 

	

Rs.2000-50-2300'3_75_3200/_ 	
Ps. 6500_200_1 oSoo,_ 	Ss 650 

Plus 	as appt 
pay. 

a 	 . 

410 



SJC c
Oran t of R.It 

Ion I3lion 	
to th 	/ 

(CUt1v, 	 ' 
pc 

per01 f SS, 

I 	

/ 

SeCe*taI 	

or 
'th

49011/2/2000. 	

date3O/0/ 	
hv

id 
Ratj0 	

A11
. to the 

peronnej 	
c1ud 	rnInj 	

Pers01 of 
ss 

to catQory 
's ' ,  nd 'c 3tat0. 	

A 	of 	
- 

	

ord 	dated3Q/0 	
refer to 

above i 	cflclOsel. 	. 	

4 .., 	. 	 - 
2, 	

All non 1, Per8aflfl1 	

to 

'C' 	

thj3 

N0.30/SSB/ 	

dat 	
01/11/2000. 	

ej 	
to  
order 
 draw 

 category 
rtj0 	

30/01/20.01 

- 	1 ).' 

To 	 JUzirr DepUryBORA  tE 

- 	
0 

DI 	

z FAa1dm/T sar1afl/Hf. 	
00 

- 	 . 	 . 	 . 	 . 	 . COn 	d 	
CSD'1 . 

 
. 	

°icer 	SSL3 . 	. 	.. 	

00 

5. AI/A4/cj/E2 
brdflCJ10 

C)rc. 	 - 	— - 	 - 

NO.E/p9() 	

te1522 
0PY 

 
. 

The Aos.SSBE4 1. a 

for flfort 	an 
Tezu/y0 	

-. necessary act0 Plea0 
2 	

The Corndtc.. ' 	

do - 	- 
. Th corndt 	ATS-S 	

ItCnága 	
-do 	, 	

0 

. 	
Th Accout3 0cer,DjvQA 

	 . , 	-. 	

•':- 

A 
( 	

0 

. 	 SCTIOt 	FFICER 	0 

ILACAR 

	

. 	

. 	 . 	 - 

	

0 •, 	 - 

/ 	 . •.. 

op  
OFFC 	HOI.IE AFFA.S T O.F. 	DI 	Dfl : V a 

 Ili/ Dii 	110065 

T 	
, 0/02/001 
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ilu I\ IYU I 1 I)I)U(; 	UU l(ViI 1i 	'V\\ 
(,ov ' 	I I ul ii (lid 

dl) 	 I I 	iIIh it 

	

DI L 1 IIW Ho! 	I1(xC 

SI iil Ij ii i,iji Ilo t icj 

Nev Dcliii, (lie 

ii 

Sanction of (lie Pi esRJ it is I 1CI cb flcLoi (INI lo (1i cxl on si on ol (lie Ration. Money .Allov, c at II 
' spciIi i ales to the,  , lion-executive personnel itlCIuUiiiy, IIIC MiL1 ial 1)01 5onliiel of Special Seic Bureau, Avia(i01.1 fle arch 
Cenlie(t)jictori0 General of Security posted at 0 & C SlI,05 oii 	ir 	

lli Irns,hnoii Plevaling in R&AW and 	i tennis ol , ird )(i) 
ol lIiu Miniliy or I illalice OM No 50 ( 4 )/97-IC dated 1 1/ti 1 1 0WJ 

2. 	Spej3l Servjc0 Uui r,
ait•I, Uot,tie is Ieqt,es(e to Comply wiU (lie above Ord2 	.01 tIi Go.2Iiiii1111 	

i he fltj0p A1lQ 
• 	'. • 	• will COnsequently be adinksjt, 	only 

P105l)Oc(ivety bScd 1  on the 
review 

Undertaken for (lie 1(l'oSe .1 le 
i2vi5 	olden s 1 o1atiIig.to the classilicationi of statioi is sl iot.nId 1 su L iSswd Sil iltillui leously alot ig with (he orders relating to (Ii 1altoi 

i Rho 	ii icr 

3. No additjo111 t'Wi•I:iiy 	
v.iIi hi? ;1tJiwj lu on 

• 	 account of libcrolizatjoi; 	 . 	. ...." 	. . 

4. 	This ISsues witil hhi 	a,iiio'..1i I (. 	
Iiniance(l)cl)th(IilCn( ExpenditufO) vide 

IliCir UU I I(; !i(1htt.Iy 
'iiitII). t,t 	

of  30 U l,?tiUl 	 ,• 

(MiiIçtiI Ue1nity Sc u,1, y Lu Illu GuV W 	 1 !i1di 

Copy to 

2 	Director, 

	nIi(1 
(ICCOSSiIy for line 

 
lia 	'iIi c iUy Ui (1(111, 	Ii 	

I 	tutu; I II;, ui 	I;; Ii; 	', 	 iii I iii ii 3 	Diroc 	of Accd(j,I( 	L Il)III( I 	n 	I ini 

4. Dircctor(f:(S)... 	 . 	 . 	. 

5. US(SI 

G. SO/EAII  

7 Guard file 	 / 
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0 

C?'I1/L 	 %T 	vi 	 'ii  
Orij1i1 	A1.1J11C, 	.iOfl 

Data of orchr 	i This thu 14th 	D.ly of June .1996. 

IIOn'blo 	shri. 
&hri 1.C.Wr 	i,Muub.r 	(J) 

5rj 	II18hflu 	I'rcud 	u1k.Lj 

.i.ILI1.ry 	l'IlucLcjr 

AVI.itlOn 1Ocourch 	CQfltre 4  

/ 	id.41J 

zn 	1).ipJ 	Uid.i, 

k-Adio )4l5tr.j 

ARCO 	000indoomna. 

•iuc.nt. 

By 	voc,1to 	/thr1 O.K. httcryy 
With 

1. Uio 

rôS'roruntljd 	by 	C.Lit 	iCrQtAry 4  & 
Wp.rtisnt. cubi.9t 	Aft.iiru 
j:ow, 	ri1hi, 

29 	itcLortu (;wwr.1 of 	curity UlOck.  
V 	ftict 	)fl.K.'urz • 

36 	L).iroctor, 	AVi - tion POcQ)rch centro, 

lOk_V(r.t),fl.Kurm 

W 

4. 	DUiuty Director, 

PVidtlon 110 cu,3rch contro, 
Ixcudoo. 

••. poflntn. 
fly ;dvoct 	chr.1 s.1i, 	sr. 	C.0S•C. 

Ornrm 

I, • f?I o xx 19 	
( . 

'11 'Q ipp1icnt 	jro 	Dploy¼)oJ 	of 	the Av.L,tion 
flu corch Contra, 	ndo 	(AHC for 	short).. kp11c3flt ¶ 

cunid • 

7 

W  kn/ 

I .  



__________________ 	 ,-.---------- 	----*-------- 

/ 

2. 	1: 	\ 

• 	: 
tio.1 is a s(initary 1nS43ctCr a 1 'Ort Which iij oqui.. 

• 	 VIl(H1t to Iputy Viuld OEE icer and is  beio, I?iuld 
ffic 	 2 In a Radio plictri.' i1*0 

tout of M.trtri El1 uwi.r th.i oatuqury ofonior 	. '. 
Iiuld huuistant. This is also buløw Field officere 

cujietent euthority of ARC 11 14  ' c l aucj ifiu d 
Iua 

 
as a cutqory B etation with Qffoctfroi22,2,94 k 

2. 	Annoxure ..Iv to thiø o.A.,nznuiy N o .27uiIf 	•. 
4/86... € ..I1 (A) dated 6.12.i7 convoyed tho oanction 
of the procidunt to the grant of additional conce- •• 
u.ionu mentioned in the Annouro thereto to the variouu 
cuturioricu ot the etaff of ic caet thoegon thpU-

t4tiur from the Indian Air Force. According to tha 

Annaxuro Patiori Ailowancu at the rati admissible in 
the usr in poaco arean Ia admisuibla ,  upto thu,  rank 

of Poo. and below in caoçjory a OrQar.of ARC. Tho 

appiicnt had requoctoci the authoritiu3 concarnd to 

allow t11OA1 the Ration Allowance but this war, declined 

by thu uuthoritieu *  isanca this or.tinai i 	.tiun • 

• 	 under 1;uction 19 of Adiai.nlutrütivo tribunai*j Act, 

Un b 	Iattacharvya lernod couniol for the 

• 

	

	applicants uuittd that the applicnt ar entitled 

to the pation AllOwuitco .Ith effct from 220.1940 

ThiG allowncu 	deiiid to them beccAuuo of Wrong 

intrretat1on of thd order dated G.12.187 by which 

	

4Unt of the jillowanca was sanctionud. 	lyiflQ on S  

thu writton ottu;int 

that the apiJ.c.Mtc have made the claiia on a wrong' 
: 	

rnotion that Covurrmmnt had equated variouu tion-oc_ 

ut4y4 pOotg with diffurunt oxcutivu cadea for.all.i 	•.. 

concoEuionge The fact however remaina that thu • 	. 	
S 

7' 	 contd... 

J ,JVV 



•/ 
/ 

r. 

(€ 
/ 

3. 

EXI uation of 	vde orJor No.A_110/5/86 -001 datod rr 
23.l0.19(3G 	(AnnourolII) 	Is for the 	ose iur,  of 	)-USU 

Rent 	 only. Furtliar, the concession of Ration ! Lt 

?tllowanco has been extended to the oinployoo 1 . ofjunior 
Juutiv., a4dra only tipto the rrt o 	f told ottc. 	uu 

the utalogy of the Junior Exacutivo staff, of R & AW and 
thQ ijinilicantm who do not fall in this catQgorycannot 
gt thu bonofit of Ratlors .11owance. fir. 0.othattacharyya 

IJi EUUittud that this ground taken by thu ruciondunta is 

not tnablo a in the cac-e of inte.-lllgenco Bureau the 

Ration Allowance was allowed to the nofl...oxgcutjo otaff 

also and when the allowance w 	opj)ad to lxi paid 

were cutnit 	bafor, the Central Admitij- 
kstraLlvo 1'ribuis1 HiSU the piu.,n 	flutJon AIIOW,3IICu Wau 

n thin COrUIQCtiOII ha 

 

has rufarrud to the ordra 
in tti U.h. of 163 of 1991 and io.199/91 of thiij flonch. 

4 	 h.svu p'ru6ed the rucord s  and hoard the 

couneul of the p a rties  in this o.A. Lottir 

6-DO .1 (u) dated 10.501U6 shUW3 that the pro.tdont is 
pl*od to sanction U (eiqht) concusEions to the various 

c4tagorio of st..iff Oe ARc. on -e of the concessions is 

House Rent Allowance and it has been Btated that house 

Pont Allowance adiiistiiblu to th, Exacutiva cadre will 

be adiuizjsible to th peroanol of other cadroc also of 

correapondiug lovl* consequently equation of pota t•j 1 
ordurod by the order 140.A11016/6/U6_DOI dated 23.1U.l06 

xcLusivly fur thu jiurpoto of Ji yinunt Ot UJUQU lOflt 

ALlowI5Ou • Undwr th.L.i order the upplieuntu Wd •.cut.ttlid to 

drew house nut aliow.ucu o  undr luttor No.A.211/4/0. 

EA-11(p,) duted 6,12.197 edditJ.LJnul concist;iona Wwro 

r b: 

Fr 

r 
contd.., 



-- -. 

/1 

4. 
grj arid onc 	of thorn w 	Pito 	AllOLanco 

to the variouu catajorjoo of 	e 	ctaff Of th 
Afc. Thu c1J.z 	of the rOsponde jg 

that zinco there 	In no 0(juation of posto £n XO.ct of Al1ownca 
S 

this 	OlOflC 	Cflnot 	be grante0 thu 6PPlicants Who are 	
ataff. are not i eased by such ata 	

rnpro.. 
d of thu 

rurponcThnta. U4t 11cIn the Caue Of g rantd fig Ilouae  
I 	 Pont AUOWdnCO for the Ijur,.Oa o of Qraring A G "On Al1ow0 auch equt lor 	of popt , 	In nut 	iIlU1&uU by . th0 	tlkoriulr&g lOttor. This j.oaitiQfl In cldar 	the £011o5LLng 

Nature of 
Extent  of tQot flrktha concuj 	the Lf Conco... 

J 
1 	 2 	 - 

.3 	
4 

- - 

flatci Allowuncu 	Ration allowance upto the rank 

of E'.O. and biow ut thu 
rator *.. 	 ing 

Wcition 	 PatG 

(1) Category n 	As adi&tlbl 
tt ion,j • 	from t iIW to 

time in the 
Prdor COc.urit 
Force in piace 
aroa8 

(n) Houu Pont 	 HOui'ø Pont Allow- 
Allowalice 	 anco f ac 11 it 10 	 era

: 	
be 

ac1cjble to 	ised about 
the EXOCUtIVO 	 corrospondirg 
Cadre will be 	l0veli., . 
d(h)1is., : iblo to 
tho perionnoj 
of ut1sr c.dro 5 	 . 
also of cone.. 
r 4 ondlnq lovu1 

I 	
contth. 

-S 

1'I 

in 

I ..  



I 

C 
S. 

The ru.ouJon 	c5.nnct bring in whAt in not theru or what 
it not intended to be there by the letter Uo.A 27011/4/ 
66-fj;,..i1 (,) dated 6.12.19E37 as indic..tei above. This 

lettur ziimply cicrly ititej th.-t the .il1o..ance 	athni 

fisibla to thu var.iouo cdtegoriu., of the j.tff of.Ar,c by: 
l.c.Lny u lialt uptuthe rank of FO and below. 1T4 O.i. 

16/1 	 179/9 of th1 Donch on the ttrength of the 
rocQahrlonddtjunc of tha orne one man Cmittoe refc3rod to 

in thin 0 .A. Put ion Al 1oua,- c win paid to the non-oxa-
CutivQ otf.f of the Intulllçjoncu ,3uruauit the payniont 

w 	fltood in 194. Thiu Trflunal in tho order dated 

17912.1993 (to which ouu of uji wac party) after diicu_ 

r.ifl a.1d ro].yJij on the order dated 27. 	.93 of the 

C'ntrij AdMlniatrative Tribunal, ciiandiqarh Inch.clrcuit 

tat JIJIRU in o.k. N, 331/JK/92 h.d ho11 tht Ration 

/%liow unc:Ii v.18. 	1 t ;.ibju to thu Q!jPlic.ottn in tho,u two 

o .'z:. the foqtv in thoiw t.o o • 	. ini of thj ru cent 0 .A. 

ar thtjy.,rQ2 ,;1tQ to r.Llt ion AIIOWLInCO. and 1TOUu hunt 

are a1no.t idnnt icül. Tho conditionpjn thote 

two O.Au i; in reopoct of Fat1on AUowace a thati.the 1ir.. 

on,1 ioctod in catoqry n 1oc.ticns will be entitled to 

Rutiun t,11ownce dt floncittulifying area rate for F3.e Por 
hou_ rent allo./arace it I cti?ulated th t Ilouco Rent 

,\lluWjilC6 would b3 	pllc 3 iilo to 311 other cadros of the: 

Lii unor the ij.;.cio tornaG a L 1i..cable to the oxecutivu ca- 

dro,, of oorrucpondinçj luvclr. in view of the facts mon-

t1ond abova we hold thjt flatlon A1lownco i acir tib1 

to the 	licint: 1:1  tIti u.. Tha rucj)uacmtc are dliuctoJ 

to j'ay PuLi&u A1luWd.1e0 to thci ap llcnr.r at th -I rito 
uppliob1u to thui with offoct froiu the due dte 22.2.94. 

The arrour ianount ohull 	,aid within 31.10. 

Thu application ii ullowed , no ordor a to c.octu. 

5d/_ tleanbur(A) 

&d/_ FionibOt (j) 	 - 

/ 
	0 

il 
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1W TUE £ULPEnC CXJUflT (iF IIUL\ 

CRItLI9Wc1vIL AkELLATE J 1 JPIS))iCTIOU 

2413256 	 '. 

P;TITIc;: FOR 	 L:v TO APP'AL (cIVIL ) uo • 106 0r97. 
• 	

' 

 

(Pu t it i . on undor Art iclu 136 of the ConGtitUtjon of 'India 

for p'acii1 1.34'vu toAPPeal frcx4 thu Judcjunuut and order 

H 
dad 14th juno, 1.996 of tho cntr1 AdIainJ.ctrtjvo 

Trthundl, cauhati flonch of cauhati in original up1.ction 

• 	No. 245 of 1995).  

WITh 	 j• 

IlTLccuTonx /PLLICTIO.1 110.2. 

(Aj4ication for aLa y  ator notice). 

• 	Union of India 	or&. 	 •.1''t1tioncr. 

1' 

"sri 5.Lihnu pran1 	ikia and o. 	 o Rasponclanin  

(FOR FULl4 CAUSE TITLE PLEASE SEE SCHtDULE 1 ',, 

ATTACUE[) I1P'W1TH). 	 , 

luth icu, 199U. 

COR1Hs  

MA I  ULE ItP • JUSTICC S.C.  

• 	 lUjIZ DLU: lift. JUSTE S. SAQHIRAN;,\D 	• 

UOLI' BL13 Ifl. JUSTICE H. 5RI111VAAN 

Contd....p/2 

1' 
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1 fo To, 230722 	 Hth<r1Qesha1aya Assarn Rifics i 
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nerai. k9sarnl Rifles 	1 
•- • 

r 	 shil long -  7&O11 
;: 	.. 	 . 	

•I__ 	 , 	 ,•. 	: 	 ;• 

Roc(v1rn iJ)/Cdn W. t 	o)O/) 	 \ Mr 2001 	 I H 
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A R A,~ , happy Valle)r 	 t 	 I 	
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No '1 CC_iit, Happy Valley  

I 	
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l i I 	I 

:: 	 htUong 	 ' 	
1hifl 	

i 	, 

: 	Lo)! 	1\)e1 	• 	 . 	
D 	IiI 	• 	 . 	. 	

;tis 	El 

I
II 	 ii 	

III 

II 	. 	GRrDT:[oN LIST IN 1 .11 	Oi' )\OfiO/SUB (cLK)J  

; 	 ; 	: 	 •• 	I 	: 	• 	;H. 
I  

I 	 I 	 3!J 

: 	1 .  it 	The gradat±onlist• showing the pos1tipnas on  

! ro S C i_ 0 £ the f 0) 1. owing L i fF o f As s am Ri f 1s dre 
: 

i 	d t1 	-Jh 

( d ) 	iccounL s Of fi c r 	 I 	 1 	r 	I 

(b) 	Junc,r AccounL Otf ccr 	 I 	 ii 	I 

I (r) 	Suh(1k)/Sen or iccounLiiL 	 i 	 ! 

I I 	 (d ) 	Nh/Sub (:k)/IIead isisLariL 	 I 	 1 	i j 

2 . 	' 	Vha )arLiCUar I fl-COrpOraLC(1 -iqatnstjoaci;iriaiviL i tin' 	1 	
: 

grdclL3 on ).i 3L have bc.ri 1  vc.t Iliad urid cruLir'ed fn/1Y u 
I dociima n t • 	

I 	
I ; PI! Number of rectificaLlon on scni or1tyhaveIbeerii,rnad 	n reser Ii' 1

ZL  

gradation list. rurther obsn if an 	ay be'w/JJ lettr 	tan&1'iijr 
', 

NOl1by sig alorigwit.h propc.r docus in cupportu1y scuti,i n ,r 	 IK 

by Hcad of Office froi Lrv1co/F docu of iridi for cJx,i 	 arid 
furthor action. 

Ii 	 I 	 H 	1 	I 
Obsn, if any, shoiild reach th.i Dto'.before 31:My  I 	, 	I 	j 
Gra1aLion 1 LSL tn rpccL of o(clk) 1H1v(C ') and nk/ 	 I WL r iru undc r pro pat di 1 on 	hc. c mc w 11 be £wd oi compL Li di'. 	1 , 

Rern tid cr foi 1. ho 	arno ii riot r q uJ rod 	 e 	4q 	flI 	, 

:1 A q 
6 	I 	P 1ds._ ack 	 I I 	 I 	 ' 

Si 	 1: 
- 	 /'•- LI' 	 ,( 	•ix Jan 	 : 

I7Ie c) 	 1 '$ 

Enci. 	_2a'i 	 I 	 ,' 	(7 	
' 	

r UD ( Rec ) 	r 
cI II, 	1I1I 

Vi .1 

to 	- 	 I 	
2 	I 	itI1uI Ii 	i1:ri  

I 	 I iL  
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SISIi 	 (i)Scnior Acountanv' 

, 	

; 	1 	
lr;r4 

I 

 U((dUPpr1D1v*SIo;1SslSta&S 	 II 	
5 

..,;I  1I 	 tcyvr J)ivicton Assicruitc 	 21 it  
kYi I  

1 4•7 	Tlic lol Iowiii will bc t h: d i;tr,1,i If.III V,I,I I in I II: Iu I  tljnii.Ti. may L>\v:vc:r }>c challgMl cicpcnding 

	

( II 	013 ilic (_xl,LItcy of th_ 	icc but only vit1& tIII I (III III I lit 	(II 	tilL ( otnn mci tut - 
 

\ 	
I 	1 	

ABranch' (incl'Record Scc)— 	 ' 	ç 

	

%t 	
1 

	

lI 	
I/ 	I 	1 	(ii) 	 Assitit 	 I 

I 
ci 	, 	 ii) Lower Divmioii Assict tnt 	 4 

IB anc1i-- ' 	I 	 I, 

; i 	Up1)c DiyIslI;1 Asqist tnt 	 I 
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•. 	• 	.. 	• 	...; 	i•'••• 	.. 	¶1 	 •. 	 ,. .•- 	t 	:. 	• 	) 	• 	 •1 	., 	• 	' 	. 

	

l 	 (ii) Accountint 	 1 	I 

viii) Lowei I)ivii ii Asi liffi 	 2 ) 

	

• 	. 	, 	 . 	 . 	. 	 . 	.:.•.. 	• 	• 	• 
: 	. 	•. (c). 0 1  J)janch—. 	 . 	 ,, • 	 . 	, 	. 

	

4' 	lI 	 I 	I 	 lI 	
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NI 

I 	
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Upper Divjsion Assist-tnt 	 I 	I 	I 	ti 17' 	 1 (ctch\ 
• 	 •.' ••'•'• 	1 	I 	 . 	. 	. 	. 	. 

	

S 	 (ii) I owi Diion A 51st ii1t 	 2 (' içh 

(1) AdrnV'Jinp 
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I 	 I 	 S 
4: stant•.. 	 . 	• 

55 	i.'I 	tI.I 	II. 	 .J( 	•i. 	 . 	.•. 	,'.I!':5 

4I 	
I 	 ; 	I 

'.(i)AccointantfI.,. •. •. ••.••• 	••• 	 ..• 	,. 	.••. 	 ... 1 
• (ii) LowerDivisioii Assistant •.. 	•.. 	•.: 	•.. 	 . 	. 	2, 

11 'I I 	
SECTION 57 

• •. 	. .... 5... .. 	SENIOR ACCOUNTANT 	
•0 

• 	4 	.. 	0 	 f• • 	. 	. 	. 	 . . 	. 	. 	 •'.•'•. 

	

I 	548 	JJc ts thc financial advisci to thc Command ml nd ssill b responsthlc fbi thc follovling_I 
, 	•• ..................................................

•"fr 	. .. 
qi 

	

I 	I 	 Con cct mntcrprclThon of i ukc/i cn1 lions o fr is finiaui.I tr4ii eti nJsni1ic itions ti C 

	

ConCerned so that 'there are no irregisiaritics or loSses to the state. 	 •'" . ': J N 	 . 	K 	'; •' 	. 	•. . 

th) Scrutiny of I'A/DA bills of all perslliincl including officers of time Battalin before they arc AA 

if 

	

7 .  .'. 	 put up to tIme Commandant. 

	

0 1 	• 
(e)  Correct and I aisely :il Is ru iss io III f) ( •.. bil It: ii5us Inst ACi hill; ci rrtwii by I iii: 	Stall I on. 

0 	, 	 . 	•. 

I 	11 (d) Sci utmny of .fl  bills of, clepit talents! c0nstiuct1onS and ensurjng tb-u correct procedure as 
ad4ntd bcIorc d partmcmivtl consductions are undertaken 	 I 	 I 	 I 

jI4 	
I 	5 's 	ilt 	jti 	 II 	II;' 	

I 
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•.1 	 .•. 
•,; 	 • 	•• 	 -. 	.• 

,.• 	•.'w'.rg 	 •:•• 	• 	•• 	 • 	 • 	••: 	• 	 • .•.. 	
1 • 	

• r , (f) Advising (and assisting tlit Ccjmrnancti n I in the Quarterly Audit of Regimen t -i and i Private 

	

'tpi 

I 	 _ 	ruids 	
• 

(c) Adviiiig ~the Comrnandant on 	control of cxpctdituie agaiit 1)udet iro 

	

IL ' 	 1i) I he juartci1y vciiijcat;on of tja ii oo 	cuntincnt rcglstus 
;t 	1' 	 : 	

t 	r 	 ' 	 •, 	 C 

	

?••j;j1 	
:f 	 dvances, 	 , 

pOsiting 	
fr 	 J 

4 k)lng4heudit }artics dci uled by the ACcountantGci1cra1'and assisting iii the rcu13rJ3a 
with ILact possible dehy and in the rnpIerncntitio11 oç sugestions/ rccon1mendaUonsof the Audit parties as idvised by the Commaudnt 

(1 	he I Jning and reconciliation Of a ccounts CV( i y month 

L 	 • 

(m) Efficcnt functioning of the Ac oun ts B anch of the Dt taltoit -tnd Li u fling minitcrial Or I 	
' 	conbat-tntistaff plac'd undet hiui 

i 	 4J. 

 I 	
( 	3 	I 	 SECTION 38 

i I 	
III Al) AS51J AN! 

	

149 	The purnaty duty of lie id Assistan t is ii L si1LivIi1on ofthc oi k of the ofTicc lie must see that ii 	the work 	proper1y ditribuicd a nd the time of thc uthci 	Sistntc i fully 4occupiul 'md that they dvote 

	

r ct1 	full attcntion to thtr work 	'it. m ill g ilti illy b rcsponib!c for the rnooth running of cvrybranch ofthc )3attàhibn oIh stnd will hr n 1g to 4tht. noucL of tiu. Commandaiit anyf malpractmce9 amongt 
of 1ic vq' 

TT 
4 	 iti 	 (b) Effici4nt working of A aiId (. 13i inch 

II4I 
(a) (,,cncvlly 

 

be the uishic of th wiLt fw all public funds 
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Io31019/P0licy/99/AdmIII/ 	28 Jul 99 I 1' 

IGJ4Ft(North)  ....................................... 
DIG S  Al]. Rsnges/ARTC & S 

CO , 	All Uzii t s11 I4G.A.I. 	Wk6jJ 1fDIJ s 
I  

it 
it 

JiFtSU,' I CCj'1I1.11A"41Q 1jti tI' 	' I 
I 	jIL)1 

SUPE
I 

I  

1. 	Reftrance this Dte letter No 0  A/pers/5thpy/98/dated 
It 21 May 98,, 	ig No A 5462 dated. 26 May 98 and letter 
31019/SM/98Adm...111/95 dated 

No. I. 
01 Jul 98, 	1 H 

0 	 0•. 	I 	s 	 it: 
2. 	Considering aU. the aspects and i2 ooxiult ti&i 	 ti I ll  
all the relevant rules 91  it has now been1 decite $ en iilI tt}1 Lj L  
ae oC retirement of Assain Rifles JCQ to 6o;'e jW.td " iiIJtik1! Sub Majors instead of existing 57 yea.rs 
t ent.i.x' 	 ilI 

as ub Majors. This is done ;with a 1viewto 
• pLucUUra. p Detween the NCO/OR and4the JC 	 1d 	 i 

guity on the subject 9  henceforth all the Assom Rifles 1JCOs zhoJI I 	
Hi • 	are on the posted strength of Assam Rifles as'on 101 IA1 99il1I . L 	H 

now retire on superannuetion pension on completion of 60 yer 1 	 I 
of age, The uCOs who are willing to serve upto the age ofl 60 III I 	I years, their cas's will be reviewed in this Dte be±orelcompletj..u. 	111 
on of 30 years Of qualifying service and 55 years1df aie 	II  I I 
hetther..toore or issuing ord ers of retention orpi1 retireinetI 1 1  III 	I xio1..jcc 	as the ctse may be0 	 I 	I 	Iii I 	II I 	I  III it  

Vd 
I 	

I 	
Ii I 	I 	I 	I 	I 	''I'II 	I 	I 	1 111  

All the instructions issued earJ.er on the subjectb ej1 II' It2eatcd as cancejied. 	 I 	 Ii 	I 

I 	I 	I 	IJ 

	

1111 	I 	Ii 	I 	IL' 	jI 	III 	ii 5 	5 5 	 )cx)C_X; 4 )F S II ib5SI.ljI.ihI5tibj I. 
I 	I I 	3 Dj 	bEA i)  

I I 	III I I  11 	I1  I 
I  I 

01 on 	2_ IP ii11 	•' 1 I 	I 1IIItli11I 1 	
I  

1 I 	 I  II 
II Dy Dir( 	corj)1 I 	I 

IlI 

II  11111 
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From : UGAR (A Branch) 	 DTG 

To 	List 	 Unclas 1 	List 'B' 
List 	 A 2486 
List 'F' (Less ROAR) 	 H 

I 	
List L' 	By originator 

H - - - - - 	 - 	

- 	 - - -. 	 - 

}leductxon casu, leave entitlemLit () 

i1irstly () treat our A 2464 May 12 and A 2411 May 15 as 

cancel1d (0) 	 H 
Secondly (.) 1esh order on caut1 leavq entitlement after 

obtaining clarificaLion from MBA as under 
() 

aLfa () AR cadre of frs comma AR pers and civstaf I posted 

to Dte Gen Assun RJAles where five day s working 

ieek sys in vogus cwma entitled to eight days 

casual leave in 	 ( ) 	- 

bravo () AR cadie offrs comma AR pers and civ staff posted I 	 I 

to AR Cmn/units other than DGAR where no specific 

working hours in a day or week are precribed comma 

entiLlod to 15 rep 	15 days casual lave in a 

year (4 

chalie(0) above order o be Implemented wef 01 (01) an 

98 (11) 

thirdly (4 auth for above ord.r is MBA letter 27012/6/98.PF 

I dt 'L Mar 98 	'yen No dt 27 May 98 
(0) 

H 

Oi 



If ii (frt) 

' 	To : All 1.st 	 I 
 A 2488 	 H . 	; 	 . 	. 	. 	. 	. . 	

S 	. J 	. 	
L 	• a Me 

 I 
 

	

f0urtb1y .( )• sundays :dfld ho1idys 	 pe Iff riod niI:1u 

	

. : 	(; 	, 	j 	•. 	i: 	: 	: 	.: 	
: 	: 	• 	. 	• 	: :•:. ' 	 ui 	1'( 	p' 	: 

L 	

? t 	OI oasu:L4 1eave cire f101 counted 	t 	iIw ; 	1fN 	t'r cai, .lpave (.) in 	COflfletjon,ref &ppij.•:f'•  
iri 	f 1   three of FR/SR part thiee r1ave ru1s ( 

) 

I 	
j 	H 	i 

	

II 	 fif3;bly 	
() ( as regQrd5 reu1arjtjjo pZ excessbasu leave, 

	

r 	ifr 

	

ti 	 gtd prio receipt oGort order CO?  L sepazatei l;l 

' 	

I orers will oii ow , (j 	 t 	
, 

..: • 	sixth1y' 	(.) 	
.. _ e 	_ _ _ •S•*_••e__._____.sC__!..I_.__.l_U.S_ a 	_ I 	.!. 

	

. . 	
::;h; 	: 	:I.?v.' 	: 

	

.. 	Brig Mandhata Sinh, YSM, Dii'(A&) 'A Branch Dat6d08 Jwli:98.,;,: . 	•• 	,. j 	E- 	 .• 	: 
. •: 	.;. 	• 	'• L 	,::: .•.• 	. 	; 	. .: . 	L 	 k 	: 
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List 'IP Zorin.1om;&ru 	Itrr1 	
J,d • 

R1C BRMCH ,You are reque sted to mehd, ROl 	er it1et i ca sualil e ave a ócord ing1J 	JJ1 
4 	r 	 I You are requested to isue' amefld..mentHto.. Casua1 	;I leave rule as given in A'ssam Rifles M nual (N&w l 1i  H 	 . 
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REGISTEREfl, 

Tele No 70- 51 07 	iviahanideshaiaya Assamj Rifles 
Directorate Gei- era'l. Asssrn Rifles' 
S)'LLllor;• — 793011 

1.1 201 6/li /2Q -Adm-[I/O6 LJun 2001 

The Chief Secretary 	
l 	

I 

Govt of Kerala 
Thiruyananthapuram  Kerla 

RECRUITIv _SELECTION_B0RD- ASSAN RIFLES 

Sir, 

'A recrW.tment rally for recruitment' o male youths 	:1 (Indian Citizens) into Assani Rifles for the following 
category will' be held at Thiruvananthapurfl.Jith ef'ect 
from 01' Oct 2001 to 07 Oct'2OOl. You are 9  therefor,. 	' requested to direct the concerned. administration to 	S 
render all possible help/assistce to our recruiting 
team. 

 

Havildàr (Clrk) 	100 	' 
(SC1.0,ST10,OBC-201Gen_) 	

' 
Havildar (Phcariyjscist - 50 	 I 

(3C5,ST- 5,OJ3C-1O,Gen_32) 	 I  
Warrant Officei (Pe ofla1Assistn/ •' 	' 	H Steno) - 02 (Gen--2) 	

'H 2, Lh ical Stand&,rd  
.1 ;  

() Heijht ' - 170 Cms 'Hillareas-I 65 Cms and 
Trihls - 162 7 5'Cn-js 

Chest 

	

	- 80 Cms, Hill areas- '8 Cms and 
Trihals- 75 Cms. 

Weight 

	

	- Proportionate to haight nd ag 
s per mcd1cLl standeard. 

3. 	Educatioal qualificatjo, aF limit nd pay scl 
The educational qualificatior, 	limit and pay 1 scales,, applicble are given b2low - I 

Caterories 	Eduction1 Le 	P'y ScI J o  
cjualjfjcation 	ilimit 	S , ' 

(a) Huvjlder 	(i) 10+2
0
r e aajva- 18 to 23 Rs.32OO_85_L9OO/ (Clerk) 	lent Matric itolbe 	Years 

passed. with English 
and Maths, 

(ii) Typing speed 30 words 	i. i / 0 	 per minute in English or 
25 words per rninute..in  



tj 

H 	. 	 " 

-2-' 

1j 0), 1-jav:LLd,er 	Matr:Lc 	2_ yoar 	18 to ;23 Rs'200-85- 
Phrmaóiit) Diploma in PilarmL-ic\ri 	 Ifl I 

:t'roin 
- ., 	 S 	 - ''• 

a re.cognLseiI. 
. ., 

lflstitut::i.on. 
(c) Werr&nt Of £r 10+2 or equLveient 	-do- 

(Persona]. from a recognised 6000/- Assistance/ Board. or University 
Steno) with •s1'-t 

ç 	l 

- 

80 words per minute' and 
type Writing Speed 40 
wordsper minute. H 

4. 	Relacat±on1n 	
- SC/ST cariiidates will ie eligible for 5 years and 013C for 3 yers relaxation in upper age limit. 

5. 	•2tovenue 

(a) Entry level 'Hevildai 

~ b) Chance of promotion upto r.nk of Cornrnana..nt Colonel). 	. 	 S  

(c) If not seictcd for Off icer cadres, rootion 
upto Zubedr Cc. ILI 

6. 	Eligible nd willii :car1ciidate are r?quired to 
attend on 01 Oct 2001':at 0800 hrs: at. the rally .  site. 
CANDIDATES ARE REQUIRED TO BRING.. WITH THEM APi'LIcATIoJ\r 

cir n cnc 	1d 	flffI1r Fct na 
the following certificate/te S tionials in original to 
be :prod-iced i)efo.re 

 
the bc;rd on the data gi.ven aboije  

(a) Educe tioia1 qual'ifjoao1•1 .nd dte of birth 
certificates. 	 S. 

(i4 SC/ST/OBC certificates (if 1 appLLcahle). 

Donitcile/PHC certi:C1.t1; a ls. opp1iceb.e, 	I. 
Chractor certificaLe (]tLt). 

(a) Two copies. pass-port ie photographs. One 
pasted on application form duly a ttested byl  a 
Gazetted..offjcET. 

7. 	Rallysitc_and PoLLce p rot 	tth_ralJy Site 
from 01 Oct_2001 toO7 Oct2001. Depuy' CommissionerT 
54pe.rintenrlent Of Police, Thiruvanenthapurani nay kindly be 
directed to provide adequate Police'.protect±on 	the rally site for the above period.. 	

' 

• 	 ' 	 "2 

I. 

V 

H 



H 	- 
- 3 - 

Selected cend: dates will be u'oquired to undergo 
I 	1 	i rI 1 n, at A r ' m R I  lcs P 	 md Shoo L, Di mil nir 

(NL:anc1 ). 

1 9. 	Please acknowledge. 

Yours :L':iith:t'uily, 

•B D Singhs ) 
Colonel 
Dy Dir(Records) 
for' DOG Ass.in Ril"leS  

4'. 

5 . 

6, 

 

 

901. 

10 

11 

1 ) I 

to H 
The Deputy Commissioner 	- for wide publicity. S  
Ti 	 I TT•-,.-1 

The Suer:Lntendent of 	- Please provide adequete 
Police, Thiruvcnsnthapurar1i Police protection at 
(Kerala) the rally site for above 	H 

p'11iOct. 
Public Relation Officer I 
Govt of Kerala I H Thiruvananthapurern 
Kerela 

The Director of Employment 	- You are requested to 
Govt of Kerals. 	- give wide publiity in 
Thiruvananthapuiapi. the 10cc 1/leading News - 

paper of thE-: State, 
Zila Sainik Board 
Tf11J_Fv3nsnthapuram 	' 

H 
HO IGAR(N)/ArTC&s/All Rg:/Dris- for wide circulation 
'A' Branch 	 - Please detail alboa±'cl 	H 

of O1'frs as per SOP on 
the subject, 	 H 

Vig Branch 	 - for detailmnt of vig 
pers. 	 , 	 H 

DDG 1 s Sectt 	 - fo', info please 

Dir(Adm) through PA 	 - +do-.  
Station Heodruarters 	 - 
Tküruvananth:ipurarr 
(Kora:La) 

HQ Southern Command Col'Al  
1-une 

o 

1' 
 

 

13 Branch Recruiting Office 	- for wide publicity. 
• 	Thir uvananthapuram 

(Kerala) 	
/ 
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Annexu re-5 

Mahan ideshak&ya Assam kifles 
Directorate Ueneral Assam Rif ies 

Shill onq-793001 

ide Nd. 795076 

1o. A/-II/5 CPC/PSj98/1 

.Jst 
0 

.Jst 
Jst 
ist E' 

JList; F 

19 Jun SS 

REVISED PAY SCALE-CIVIL STAFF 

.1. 	The following proposals have aJready been taken up 
with MHA for consideration and implementation in Assam 

Rifles by this Directorate.. 

Implementation of same pay scale for the civilian 
:ataff as per their equivalent counterpart in the 

combatised cadre. 
Upgradation of scales of VFAs,. 
Upgradation of posts of Stenographers.. 
Revision of rats of various àllces admisshle to the 

nursing pers of Assam Rifles.. 

Ce) 	Combatisatiori of civilian cadre in the CPMFs - 

Recommendation for combatised rank structure vis-avis 

civilian rank structure. 

Decision as and when received from MHA will be 
intimated to all concerned. 
HQ Tripura Range only - This disposes your letter No.. 
.150100/98/64 dated 05 May 98.. 

Sd/-R..SRawat 
Lt, Cal, 

esistant Director(A) 
For Director Ceneral 

ssam Rifles. 
C' o PY to 

Pers Section 

d j  

/ 

• 

c• ci4CtI2CI.4 
: 	 - - 	 \• 	,•J 

- 	
.__- ..---• 	 _____ 
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GOVCFOIHCIII Oth1(lIt 

) 

0 	 ( ;dh Mait 	Iay:i 
Ministry oIl nine AIthirs 
M;ihaiudcslilay1 Assn;fl Ri tics 
Directorate (Icileral Assain Ri tics 

hittong- 79301 	- 

). 	Jm 	2.001 
6/1 	I A/I -A/277- 1 ' 

/ Gcncr:.d Secretary 
Assani Ri tics (('iv) 10nploycc Ass 	cialioti 

lIQDGAR, 
Slililong ._ 793011 

Iil1 	SCi I)ISPAIU'FYIN 

Ref your letter No. A 	(c)/IA/tY dated fl( Jun 2001 addressed to DGAR. 

1 2. 	The main issue of your above quned 
Idle' ai e t1loWiIi 

Grant of higher 

	

	scald In AssI and Supdt of ItO DGAR. 
-ViS 

conibatalit rank. 
Giant of equal 	to ci V employed 

to,Ass11 5Il1)dta. \Q/A 
3, 	Grant of 	igIer pay,sCale 

(a) 	
Assis f Ilds l')te were in the prel evistal scale 

or Rs 425-71)11 (3td ("PC) WeI 

III .1:11% I') I which tviic cvi:;tl a; Us I .100 ,'3t101 
.th 'P(') w'l I)! ,IaII l' al(l 

Rs 450I)-7()00 
(511 ('N') wet 1)1 Jan ooa as 1cr Pail ul' ,\' ol' First Schedule ol' 

CCS(RI) Rules I 9 and 097 espcCti\cY. 

(h) 	
Initially a case was taken op with Ml I,\ in Feb 93 liii itnji1ClflClhl0O 

til' 

upgraded 1cviscd 
scale nt Us c tut(tlm1 wet 01 lan I ')% to the Assis ol' this Die 

HS 

per l'ar( '13' of the Firsi Schednle of ('(.'S(Rl') Rules 1097 which is applicahiC to 

Asst working in 01 g ntsidc the Sect. 

Beho c recci"inR mv ,leeisi0ll l,nm Ni II A on (he above cn(
C, a se1iarllC 

case was 	up with Ml I i\ Ii .11111 I 	)') based oi Miiiis(i V'S I )() letter ol 1)3 .Iiin 
 ill 

I 002 to clarifY lhi& applicahi lily nt the scale of Rs I 400-20()0/- we1 01 Jan I 9S6 

place of Us I 4()1)-2301). 

II tlit' stale ui R' 1.1(11) 	0fl1)i 	vct I)) tan I0 is ;uoced In by MI IA. the 

d)  1eviscd scale would iiiinIilatitttV come In Us 5t)-. wef Ill flni I 9'Hi 
tS per 

replaeCIfl'11l scale idc part 'A' t lirsi 4cliedIilC 0K(S(lW) Rules 1997. n  

(c) 	
ii was aSedItaiticd tioill USI that the 

Sc,
le of Asst in USF prior to 0! Jan 

936 was Us 425-80t)1 
which was revised as I 4pt)26t)U/- wef Itt Jan I 93. 'Ibis 

vas liii ilier revised as Rs I 64( )290t 
1/- 

tot innally we f()l .lati I 986 and ctt'ecli vcly 

wcf 1)1 May I 001 on the basis of telicI ranted t)' I IttIt't)IC CA'I'. This. iliercIbre, 

shows that i\sl iii ll ale 1cllili u;ll" ni Us 
550t)9t/ wet' ()1 Jan 1006 which 

is the rcpIaeel11Ct scale hir Us l6lI'' 	
0 



&i~,mm, 
VA 

(I) 	l'rjns;ils Iui tiigiidatiiin Id ,  mv scales of Sninl( UI (Iii 	f)f 	flout 5500 
9000/ -  to 6500-I 0500/- and A( )/AA( )/t )/(.( () ol this I)lc floni 6500 - I 0501)! -  to 
7450-I1 500/- were also taken up viili MIt A sepuately. I lowcver, the sauic werc 
turned (IOWI). 

(g) 

 

The aI)OVC cases \VCIC discussed by lA( AR) pcisouial ly in [tic MInistry and 
as stuuicsIcd a cohlsoli(late(I proposal I'Or ligrittliIioii ol pay scale of Assi. Stipd( 
and AO/AAO/Ro/((;() 1(liis I )te was stIbuulj((c(t In Ml IA on 02 Ich 2001 

(Ii) 	The casc WaS also discussed by DI)(A) during his visit to MIIA iii Jun 
2001. 

(i) 	 - I .( )A R vide their Siu No A 2201 di 15 Feb 2001 
intimated that the pay scales nI Assistant and Snpdt of Asnui Rifles will be 
unilia -in in all CPU's as decided by Ml IA and they shall be pIaeed in the 1aY scales of Rs 

5500-9000/- and 6500 -  10500/- respectively. Subsequently MHA 
asked for the pay scale olSnpdi and AO/AAO/RO/CGQ, during 3id ,  4(11 & 5th CPC, 
RRs and oilier intb from all the CPOs. Required unto pellailling to this Die was 
fwd to MI-IA on II May 2001 Further progress of the case is awaited. 

4 	Gi 4int ofF qual P iy to C 1% F 111pm) us s us u-s is Cwub it mt Cki ks I Ins DLL 
had also taken up a proposal with Ml IA that civ stall should he granlcd the same jay as 
their equivalent counterparts in the contI)alisc(l cadre but the Ministry has not agreed to 
our proposal stati,ti that it is not possible to allow (he samc pay scale to civ posts whudi 
are given to equivalent rks iii cOuuul);utiSe(l lmsls 

-' '- 

(Sa tendra Ku nmi - ) 

Colonel 

I )epa ty Director (A) 

For I )G ASSanI Ri lies 

/ 
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IN THE CENTRAL ADMINISTRATIVE 

TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

O.A NO 74 OF 2002 

Shri JC Bhattacharjee 
Applicants 

Vs 
Union of India and Others 

Respondents 

Reply to Original Application submitted by the 
Respondents. 

The respondents beg to submit following written 

Statement in reply to Original Application filed by the Applicants 

as follows:- 

1. 	That the OA may please be disposed off in the light of 

judgement and order dated 19 Aug 2002 in OA No 321/2001 

Shri SK Sarbajna and Others Vs UOI and Others passed by 

Hon'ble CAT. 

A true Copy of Judgement passed by Hon'ble CAT 

dated 19 Aug 2002 is attached as Annexure I. 

(S 



* 

• a 

VERIFICATION 

I Major KS George, age 35 years, Son of Shri Late Mr KM George, 

working as Joist Assistant Director (Legal) in the Office of the Directorate 

General Assam Rifles being authorised to hereby verify and declre that the 

statements made in this written statement are true to my knowledge, 

information and believe and I have not suppressed any material fact. 

And I sign this verification on this r)-%  day of 	2002. 

Deponent 

Joint 6ssit t . uecor (Legal) 

Djrctau-.. (jenjaj 4ssafl1 RifIeO 

f'tii-
Sbillong-193011 



-------------------- - 	-- - - 
- 

_____.____________-_ 

-- I 
• - 

TLLbLJLhL 
- 	 dr-%TI iL&H 

- J 	 - 

/ 	originai ApplicatIon No. U.A.NO.321  od 2001 & 0.A.No472o. If 2001 

/Date - bi orders This the jS4k. Day of August2002. 1 , 1  

- 	

N k.K. 	,IUZSTrZV10 i144 

- 	

.O.i'iWo.321 of 2001 	- 	 - 

1. shri: iapanI(uinar Sarbajna, Assjstaht & 318 otherS. 

(All teapp1Icàhta are working in differant(:citieS 
(AssItntS. Ul.SU~to reaectirely) undertDirector 

L General of Assem Rifles, Shillong and post 	HQrs.offjce 
Shillong. -. - 

y Advocate t4r.J.L.Sarkar. Mrs..'eka. Hr.A.ChakrabOrtyo 

-Vs.- 

lo Union of. India (represented through the 
II 	 Secretary, Govt of India, 

- 	

- Miüistry ofHne itfaife, North Block,. 
• 	:- • 	 • 	 - 	 New Delhj.-1100014. 	 -. 

• - 	

-2. Director.General, • 	 -- 

- 	
- -Aógam Rifles 	- 	 - 

Shillong-793011 
-' - 	 - 	

nt Secretaty(Policó) to the vf  
-• 	 india-  

of Home Affairs 
New Qe1hi-1100O10 	 .,.. Resoondent5i 

• 	
. 	 faydcat-k.; 	patW 	 .-- 

04AsNpA422of 2001_ 

p Krishna GoBwami, Assistaht, 
• • - 'TNorth ½st Police Aäademy, Umsaw, 

tinijam, istrict Ri-bhoi, Meghalaya, 
-- 	 -- - • - 	 pIN.-793123 

- 	
- •PradiKurnar Bhattacharjee. 	

- 

- 	 Asatant, North Last Police Acadny, tJrnsaw, uuiam, 
L)istrict_ kUbbol, Meghalaya, PIN793123. 	U 

- 	

- 	 3. - - - Field Back Lyngdoh Tron, Asáistant. 
North Last Police Academy,hnsaw 

• • 	 • 	 Umiam District Rj.-bjoi, Mhaia
,
a. 

PIN.11193123 4  
... Applicants. 

• 	• yf4.-• 	•'• 	 • - 	 - - 

-: -! • •- 	 • 	 • y Advocate Mr.P,K.Tiwari, Hr.U.K.Goswami. 

	

L 	 contd/- 

	

L • • ••: 	 ••• 	 • - 	 - 
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Union 
. 	 of India through the Secretary 

to the Government of India 
Ministry of I4otne Af fairg O  NorthBlOCk.. 
New Delhi 	 Th 

The Director. North East Police hoademy. Kifli3ty of 
kice Affairs, Government of InUia, UmSaw, Urniazu 

MEhalaya. SI 	II 

me North iastern Council, through the 

SOcrótar, North .Ea5terfl Council 
Secretariat. s11ong"4 	 •.. o  Respondents. 

Coueco • 	 By Adl7ôca Mr.AeDeb Roy. 8r. 5" 

These two application are taken up together as the 

isaue jnvölPed is sirdlar. The arguments advanced in one 

application were also reljed on in other application. The 

applications we also heard together. 

2. 	In A4 No.321 of 2001 the reliefS sougtt are:- 

j) parity of pay dcale. fok the civil posts in 

IiQ o Asarn Ri*1e3 with their côUfltfXtSi 

The pay scale of ASsistants be revised to 

(S. 16'-29O0/" notionally eE&frOtfl 1.1,1996 

1SS_4fld i 	ctivoly with effef tora 1.5.91 as in 
I 

the case of Asistant$.in 1IQ Directorate General. 

The 
reijef sought in O4A6NÔ.412 of 2001 is 

for revision of pay scale of A8si&taflta in North 

Sast Police Aoadey' to . 5500-9000/- and/or k)  

in the alternative i. 5000-8000/.. 

u.A.3j,of2 	 " 

There are 39app1jCaflt8'WhO have joined together to 

pursie the game oauêSo Their request for a OoxnmOfl application 

"W  

* 

v\ 	 ;jI I 
.I1 4 

\~& L, 



has beei2 accepted under the provision of Rule 'sub-ruro (j 

4(5)(e) of Q 4Ai.To,Procedure Ibilos 1987. All the applicants 

are óivilian employees working in different capacitieè under 

the Director General of Assam Rifles at Shfllong. It is stated 

that the Civilian employees in Aósaa Rifles is a dying cadre. 

The Aesam Rifles is a Central Police Organisation under the 

GoVernment 	ndiainistry of Home kEs. There are 

glaring dispartes inthe matter of graü o i 	 f pay scale to 

the applicants. There is discrimination amongst similarly 

placed .  employees which has caused financial loss to the 

applicants. The Assistants of Assam Rifles on implementation 

of the 3rd Pay Commission were granted the pay salf 

Rs. 425-700/... and consequent to the 4th Pay Comuission the 

Assistants were granted the pay scale of Rs. 1400-2300/- with 

effect from 191.19$6 in some other central Police Organisa.-

tion the pay soaje of Assistant was revised to ft o  16402900/ 

h 	after the 4th Central Pay Commission and the Ministry of 

1 cm6 Affairs vide L).Ooletter No.13011/l1(Ii)/92-Fjn II dated 

02 TUb 92 had directed and the Director Geeral. Assam 

41. 

	

	 Rtfles to grant the pay scale of Ra. 14003)/.. to the 

A8 *1ch Was higher than the scale of Ra. 1400-.2300/is 1J 
'i tedoflmended by 4th Central Pay Commission but less than 

''ii6464900/.. granted to other Central Police Organisation. 

is stated that the scale of pay sanctioned for the 
4 	 •;•• • 	 • 	 • 	 - 

Asäitait'óf NonsuSecretaniat Organisations as per Part. 6 8 11  

b Piret $chedie of the Cóutraj. Civil Servicea( Revjsed pay) 

• Rulee 1907.is R, 5000.8000/- 0  whereas the Msatn Rifles 

bttn-è. Noñ-.secretaniat orgaAjsatjon has adopted the 

sáale of Rae .4500 - 7000/-. There are two categories of 

contd/-4 
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M.at.e lax aff mpoy84;JVj. civilian and Combatant. 

Both the categories were given equal' L te of pay till 

e.t46h of pay by the 5th Central  Fk1Y 	 'rho 

tcaeoies of poetS are as uide 

• 	 Supórifltendènt 	 Subeciar Ôlerk 

k9Sjatant 	 Nb/Sub Clerk 
S 	 ' 	jj•' 	' 	 Warrant Officer 

LDC 	 Havlldar Clerk 

The 5th Central Pay Commission recommended pay scale of 

Ministerial staff of HQ 1GAR atabljs1itient,  Were as under 2.. 

• Group 'B' Officer 	 •o 6500 	10500/" 

5500-9000/- 

t \/Ovei er/Nazir/ 	 4500 - 7000/- 

L.a. 

The paj of the Ccsbatant Ministerial staff Were reviSed as 

under'- 

• 	 Subader Clerk 	 i.6500- 10 9 500/" 

Nb/Sub Clerk 	 ' 	i.5500 - 9PO0/" 

The Civilian ministerial staff were being gjYenhe lower 

altbough both the categories, are prform.ng identical 

and are plaCed jinilarly. It is stated that there is 

imination 	rnatterof granting the pay scale 

L 	tqt applicants. The combatant staff of 	
DGAR •  Agsam 

_ 	and vjs-aQ)i other Central Police organisation. 

BSP the applicants are' similarly plaCëd The AsBie- 

tants of RQ Directorate General • B 	ad been given the 

pay scale of . 1640-2900/- on thL. ,1s of relief granted 

• 	by central MzfliniStrative. Trjbitia1. "8 ssam' ItifleS.civilian 
• 	 - ' S  

E'ntOyeea Association represented against the disparity and 

the matter was referred by itespondent Noo 2 to the Ministry 
: lettor  

of KO fájr3 byated j79o99, ain by a iter dated 

contd/-5 
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ô2 Pe).2001 the respondents No.2 again reque 
sted to grant 

ie foli.owjng sca to thÔ Ci.vj3j 	ee of )GAR . 
(a) 	Group 's' Officers. 

• 	 (b) 	Senténdents 	- 

I. 6500.16500/_ 
(c) 	A,86111tantg Rs. 5500-9000/.. 

Tho flPiOyees A8sociatjoh made another representatIon 
dated 06th Jun420 1 to  the R5sponden3 N042 Which  has  

tO.vj4ó Re8ponde8 No.2 datod 26th Jun., 2001 

dóhi.ñg the analogous pay scale to the appjjca 80  

I; • 	•• 

There are three applj3 in thi6 O.A. • The a Ucan 
ãró brS. 	-. vi as saitnt in Noztheaetern PolicO 
Aoa( 	

Pen ;jon has been grad 	to them to 
• pAk 	

the óaUse by a common appjjatj0 In terms of 
Rül, Sübsje 4(5)(9) of CT Procedure Rules 1987. 
3... NM is Uder the Control of MInistr 

Of Home 
the 5Sjgta 	là 	are in the rr4 CaA - 

\N. 
c4j0 of i. 4500"7000/.. 0 

 where as the Assistant5 working . 	, 

attidh,
6d or sUbordite offj5 of the £eIBrtment . 	t ; 	 o'j* 	Affájr are getting two difft 

ay soaje of Rs. 
 

5500..9000,/.. and is. 5000-800/.. . It 

'iatatec that the Assistant3 are holding SuPervisoi.y .............. 

• 1O61 pbst. The 	
is made as per Northèasrn 

6tice Academy Gup 'C' and D' posts Recitmt RUles 

reãruite to the post of Ass' 	't is made 
44 

b the method of promotjo from the feeder cadre
UDd 

 

or through transfer on deputatjo All the app1antg 

joiédgA as L3 and were Promoted to the post of 

Assiatk16 Tie 41Lh Pay comm 
Sion recommended th a 

PR 	 Assistants in NZPk at Ri6 4 25..7O0/.. Ij
• 	• • 	

• 	 . 

y. 
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in many other organisatiofl the A.ssistaflta Were given the 

py scaie ok Rs. 425800/ 6 o T)e 4h Pay ComMission recomraenthd 

3 aandarea levels of Supervisory posts in the scale of 

. 1400 - 2300/ 

Rs. 1840 	2900/' 	[i. 	\ 
Rz. 2000 	3200/-' 

The pay scale Of Asi9tants in central secretariat were 

revióöd With effect from 1.1.1986 toi's. 1400 2600/- 

uhereas the pay scale of Assistants in 	'' were revised 

.. 	
. 	14002300/4Wi 	effect froW 30.760 the Pay scale 

of A8si3taflta In other departmentS Under the HinistrY Of  

firs were retjSed to ie 1640 to 2900/ irOIR pro-

róv1sed 'cab 6 of so 4062600/a on the basIS of the Order 

OJo principal Bench in 0.h.No.548 of 9 datOd. 190 1.96. 

me Assistants working in variotiS department Were given' the 

pay scal 	k. 	10-2900 by the Principal Bench of ChT 

f 	.•. 
It 	 on the ground that 1no 	

be made in regard 

pay scale of I. 425 800/-.Or i. 425-700/- if the 
the 

Of the duties were same. The S against the decision 

	

( ( 	I 	incip3J. Bench was dismissed. Similar issue again Oame 

t 	6i*1Jfor0 the PrIncIpal Bench, New Delhi in the case of 

India 4SI corporation Ejuployees 
ederatiO118h1 s Director 

--GenStSl. .SI and 	'., in u.A.NO4981 of 94 Tte Dethi High 

Cotit also allowed revised pay. cale of Rse i . O-900/'' to 

the sistantSOf National Sook Tst Thus employees of the 

and many other organisatlOX*S were given the pay scale of 

. i640-'2900/ on the basis of decisions rendered in their 

aüeee In pirsuanCe to the pronouncement of various Benches 

the pay scale was allowed 	the A1ssietaflt in 

variotis surdiflate officers of th 	rnrnent of India. 

.1 ' 	 The fláttE was also it up before the J4
0  The ToInt 
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Congtx.jtatjve Machinery vide reply dated 11.7.95 Informed 

tIt the matter has been remItted to the 5th Pay Commission 

forconsideration 0  The applicants also took theIr grievances 

before the au€horjtje and' the Ministry of Home Affairs vide 

theIr letter No.6/26/27..I_Ix dated 17.12.97 informed that 

in their view the order was not applIcable to ¼ssjstants 

in Oe!t4No,2/1/90_jn 0 .M.N002/1/90.-jn NEPA and they may be 

gi.ien normal replacement scale of pay with effect from 

14106 and,, t th :rant of higher pay
I  -

'- lo Involves 
I  

up-gradation of thepost 

49 	 The matter has been heard at length. Nr.J.L.sarkar 

appeared for the applicants in 0..No.321 of 2001 and Mr.P.K. 

• Tiwari appeared for the applicants in 0.A.No.472 of 2001. 

Mr.B.C.pathak, learned Addj,c..s.co appeared for -tbe Re.-. 

pondents in 0A.No,321 of 2001 and Mr.A.Deb Ror Sr.9..s.c.* 

appeared for Respondents in O.A.No.472 of 2001, Mr.Sarkar 

rgued that the works done by cIvil in employees as well as 

itante are identical. Their dutIes are euqal, The office 

• 	

•• 	 8 is as below:.- 

 

 

Superintendent Rs 
Agsjstant 	Rs. 

Upper Divialon Psi 
Clerk / 

55009000/ 

4500-7r '- NaibSubedar 

R$, 55009000/... 

4000-6000/- 

Warrant Officer 
R. 4000..6000/- 

The. 5th Pay Commission recommended identical 'scale of pay 

, 4500.-1000/- to Assistant/Naib Subedars. The Naib subedars 

Were given higher pay scale of Rs. 50oo-8000 in 1998 with 

retrospective effect from 16106. The scale was again 

revj8èd for Naib Subedar With effect from lOo 10.97 to 

.550Q-9Q0/... Similar was the in the case of UDCa and Warr... 
I. !. 	ant Officers in which case IdentIcal scale were recommended, 

oontd/$ 



.08,06 	
\ 0 

Warrant ,  
J Officers Ve give higher 

MSáã 	rrjj'.i that 

pay scale as combatant and 

SU)sequently the combatant 

soaje. 

scale with effect from 10410.0 

up to 5th 	 .Pinm1Ssjon the 

non-cflbatant post s were Sams 

post were given the higher pay 

-i 

50 	Mr.P.K.Tjwarj learned counsel for the applicants 
e l 

submitted that the matter has not been Consjde(i1n the 

proper perspective0 The 5th Pay Commission in its report 

dealt with the Organisati.onal set up o £ 14PA but remained 

silent about the pay scale of the Assistants of NZPA. The 

matter was referred t axoma1ly Conmittee. The anomally 

dbmmitteio tfras never set up at NPA.  In the Ministry of 

2ri4iikODepartmerttofPorests, the AssIStantS in the 

RSlOnaj Of1cos of the kjnj.stry of Err '. rmtent.I were given 

•hé reiIsed pay ècale of . 550O..90OOLLde post of Assistant 

in iaPA là also a promotional, post. The Asi3tánts in the 

6ffjc6of Registrar General, CenSus under the Mihistry of 
IS 

Affàirg were given the revised pay scale of Rs. 5000-'8000/: 

. 	istahts of North Eastern Coi,,jncjl t.thlch exetcised 

bu4ç4ry and financial control in NPh are in the pay scale 

c3 '40O0a800O/_. The Assistants in Central Secretariat 
. 	A 

given the pay scale of RS6 550,0-9000/- and other sub 

Todlnate officers of.  the Ministry of Home Affairs are also 

gettlng. the pay scale of Rs6 550049000/- The Assistants 

Ing i subord5.e OffIcers of Government of India like 

Ministry L. 1cme 	airs and North Ea 	t council are in 

the pay Scale of Rso  500-8000/-. • But the AaIstants of 

Lh'were given the revISed pay scale of Ps. 4500-7000/-. 

On iplementatioh of the recommendation of the 5th Central 

ay Commlsàjon the pay scales of the plicants were initially 

revi5ed to RB, 5000-8000/- with effect from 144,9'6f or a 
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Period of two months and thereafter the pay so1e was  

raddcod to Rs, 45.OQ..7000/ It was suitted by 

that the Assi3tant working in NPA  should be reated 

6a1ly in the matter of pay scale to Assistants in the 

different department of Government of India. No discrimina.. 

	

• 	 tion dah be made between the Assistants on the ground of 

dIfference In their source of racrttItment.;' 

• 	6. Mk4Pathak dIsputed the submission i:n behalf of 

the applicants that 5th Pay Commission had recommended 

8iI1r pay scale for coatanta/non-coatahts. 

On behalf of the applicantS reliance Was placed 

• On the Case of 	 of Indja,1996(2),CAT 

AIj E,jc65 LW Øjrnale 682 an20O0(i)sL13g 

4itthé on.behaif of he rEsondents rellancÔ was placed on 

Un.iofl of Ifldja4-V3 .Ve4arjhäran. 1997, SCC,L&S,3$, The 

tato ot tiP, and otherS,.4. Rarnasbyrya Yadav and another 1  

L&S,7149 All India services Law Journal 1  2001(2) 
. 865 

VOl.o6'4iñ.ton C, 7ndia •;s- Pradip Kumar Dey. 

7o 	Wehave carefdlly considered the &ib1søiona on 

of tIo parties and have perused the redord. •rhe 

of parity of pay scale has been subject matter of •. 	 ,•. 	 . 
litigation and certain principles have been laiddown on the 

basI8, of thésó decisions.. The learned counsel for the applicant 
00• 	 I 	.  

had arg.tod , 
 that the Assistant3 of Assam Rifles and Nèpa are 

H 	. 	•. 	 / 1 
performirg same type of jobs as the Assiatant of Central 

Secretaiat and other departments of ,  the Central 'overnment 

or the _ASAihtdht6 i4okking in other central Police OrganIsatjon 

Thbididkei, there Cannot be any discrjrñjnatjoh inthé pay scale 

	

• 	

• 

 

of Aggjtánts. The Asgjstant8 Working In Sssam Rifles and in 

NA arã entitled to the same pay scale as Assistants in 

Ii 



other organisaton. Similarly as combatants and non- 

comb8tants are perfoing the same type of job there can-

not be any discrimination. in payment of salaries. The 

reSpondents have contested the clajius made on behalf of 

tió applicants and have also filed theIr written statement. 

It Is the case of the respondents that the comparison 

made by 	\ AsslL ants with the combatants is not legally 

tOnãble. Art icl e 14 of the ConstitutiorVioo3 not mean 

that eery law must have universal application for all 

persons who are not by nature, attainment or cIrcumstances 

in the same poation, as the varying need of different 

classes of persons oftern require separate treatment.. Diffe- 
(I 

rent treatment does not constitute violation of rticle 

The aplicants being civilian employees as Juch Oannot 

4 ccmpared with the combatant 8aff of 1Q DOAR., Msam 

es as there is reasonable basis for differentiation. 

'Is Tribunal in 0J.4No.136 of 1999 dated 20.1.2001 in 

aul Choudbtry. VsoU.0.I has examined the issue of the 

4spãrity of pey scale between CIvilian and combatant 

.tonographër5 and has held'thereis 	iueations of discri- 

mih5tiofl between co1nbtant stenographers and Civilian 

snographerse The comtants are different and a separate 

The applicants cannot compare themselves with 

coflbtaflt5. It Is stated that certain CPO0  s had revised 

• pay scaió of Assistant to Rs. 1640-2900/a' with effect from 

• 
14l.1986 without consultation with the Ministry of cme 

• 	AffairS or MOV on the aniogy of Assistants of CC8 cadre, 

This Vas found irrular and It was desired to restore 

• thS pay scale of Rs. 1400-2600/4. Noww#-er #  BSF, ITBP had 

• 'jV 	 pay soalS of Rs. 1640-2900/- their Assistants. 

• The 5 	ay Co jjq has recommended separate pay scales 

cont 11 
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• 
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(b) ohdj 

ff 

as admissible to the äjvilian staff in théñbn-secretarjat 

organisations including the CPOs, It is stated that these 

ciilian posts and are dying posts in 'ssam Rifles and have 

been provided normal replacement scales. The combatants 

constitute a different class in themselves and thus are 

easily distinguishable with the civilian staff.Therê Is no 

equality of work. In order to explain the difference between 

COflbatãfltB and Civilian staff. The Respondents have giventhe 

co!nparativë chart as under t- 

AR Act, 1941. The aspects of 
discipline Is controlled )- \R 
Act 1941 and AA 1950 whil 	r- 
ving under op cohtrol Of•. 
Under Amity Act trial is by Cour 
Martial for Any offence and 
delnquent can be punished by 
deth sentence. Under the AR 
Act 1941 also maximum penalty 
is death 

iibaantg maybe posted any 
where in the NE region and any 
whOre in IndIa. The Assam RLfle 
Units have taken acti.i,e part In 
Indian Peace Keeping Force in 
Sri .  Lanka and also have been 
deployed In J&K to combat mill-
tafloy. The Cdub5tàht ci exkà ha 
also moved with the UnIt to, 
serve in sUch areas. In North-
East the combatants hae eff&c 
Uvely coütroiled th(a Instirgenc 

CCS Rules 

They are post 
only DOAR at 
Shillong. 

I 

Cc) Restr.tctio \Acco ng to Article 33 o he NO R1.STRICFI0N 
on Fundam.--.conai 	ition of India thc 	da4. 
tel RightS mëntál Rights of the cbatants 

are restricted as they are A1-me 
Forces of Union As described in 
Scheduled VII List Entry 2. 

(d). Medical rit4 The eomtatants are required t] Even persons 
ness, b e  medically fit and n case of in low médjoal 

o& any ailment due to which they h catory can 
not cope ip with stress and strain aontinue0 
of service then they are Invalled 

Charter o 
 

Duties 
Alongwith normal charter of du- 	Only offIce ties of a clSrk a cometant is 	Job 	 P also has an Additj.6nai task to 
go out on operationa]. Dtities 
such aspatrolling, ambuj.sh In 
counter i.nsurgency pronS areas. 

contd/.-12 	- 
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The appiicant8 OflflOt plead éqtiajjty with combat-antg as 	• • . 	 \' 
the jp6titioner were given option of • combatisatlon in 19890 
Howeveri c1aiin this is deed on behalf of tho applicants in 
the rejoInder. The combatant. stafl are also expected to 

peozrn the duty which is expected of a soldIer in time of 
Sar and in hormal circwnstanceg they are combaing ih8tigency 

and gttrding of bordarIosThecrevision of PmY scales by BSt 

• 	 was witIut any authority and is thére-e, Irregular and 
cannot be a ground for revision for 

tL 	pl1cant8. It 15 
• 	•:• 	

ãted that the Rules applicable in the case of Assam Rlflee 

and BSF àrè difiekentj allowances/benefits are different. 
Zn 
he Assam Rjfles, before revision, Assistants were sanctioned 

scale lotor than in BSF. There is no disparity/anomally 

scala when considered in the light of nature of 

	

j 	 dut 	being perforuied by combatants and civilian eployees. 
14 

	

	
The fth Central Pay Commission after due deliberation and 

j
co,aeration of the various factors such as the duties being 

rfottndd 
&... 

by the ombatant gave thn hih pay Scale than tie, 
ciii1iäh employees6 The difference in pay scalö is thus baSed 

on reaSod e clad fication. The recorn"'ndationg of expert 

bOdy such as Pay Wimnission cannot be' tëned to be arbitrary 

or iriolativ.4 of Article 14. In regard to the AsS1Stnt6 in 
• 

	

	 JEPA it is Stated that the post is not supervisory. It Is 

not designation that solely is deterudnative of the. pay 

• 	. 	 scale and there are many foctors for determining the pay 

scale like elIgibility, mimixttwn educationsi Ual1fioations, 
•1. 

natue of duties and respohslbillties, work load, professional 

skill proficiency and method of,rcruitment. As the Assistants 

• 	 In Rkm dia hot enjoy the pay scale of pay ks 1640-2900/- 

bt worked in the pay scale of Rs. 1400-2300/-6 they are 

ñtjt1edto horm5l replacement scale of R.4500-706o/-.4 

UA 
contd/13. 
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M the A8i3tSnts in Northeastern councilo shillong were 

given ih the pay Scale of Rs. 1400-2600/- thar€ore, they 

were gi'en the pay scale of Rs. 50008000/ ki 	the 

rë1&eent 50ale. In order in O.A6No.144 of 93 decided 

On 1941.96 in the àase of V.R. pranchal-Vs Union of India 

& Ora All ±ndia Services Law Journal Vol.6 1  1996(2) C.A.T. 

682. The Principal Bench discussing the Supreme Court Judg-

ment in case of Harjhàranø up held the view that courts 

• s1ui.d not interferó with the recommendation of expert 

like Cóntrãl Pay Commjssiofl in the matter of pay scale exce 

ptiflg in cér+ain situationS as under s- 

(j) The Pay Commission ommitt.ed to .cons!dGr the 
pay Scale of b6m epost s  of any particular 
service 1  or 

che 	Commission reoonm 'ed certain seal 
"base 	no classificatiC 	irrational 

I" 	 classification, or 

after recommendation of the Pay-CommIssion 
• '' 	 • 	 is accepted by the Govt .,there is unjuàt 

treatment, b subseqUent atbitrary state 
• 	 icJ 	 action/or in action. In other words the 

subsequent State 	 results action/.n action  
in fav 	 m ourable treatent to some and 
unfair treatment to oLhersc" 

"I; N 

	

8, 	We have giiien carSful consideratIon to the sumi- 

sion made before 'us. It h4s.bdefthGld by Supreme Co'urt in 
by th0v iSarned áounséV for the respondents 

the casSa eférted aboveLth&t th EXpet bodies like Central 

Pay ComiàIssion have the final say in the matter of fixation 

o ào he 5th pa CommIsSion dóait with the question of 

• 	 $rity of pay scãlë in para 4.7 with regard to parity in 
and 

Séeótàrjat. pay aca1epáia 460 dealt wit1.Ye case of 

kssi$tants. The paras are extracted belowi 

• 	':•, 	 . 	• 6 401 Parity with Scrtáiat pay scales and 
adë 5ctua 	COpléte parity haS been 

- 	dê'nded between the pay scales of clerical 
0 	 ' staff in the Central Sodretariat and subordi- 

• 	• 	nate officeS In. some oases, it haS been asser- 
o ted that field jobs entail mre 'rlgorouS work- 

0 	

• 	 ing coditiOfl3, whereas secretariat staff enjoy 

(( 	 better amenities witboUt any acoountability 	
0 

• 	 contd /-14 
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and thus a claim for higher pay scales In the 
subordinate offices has been made. A nurnber 
of administrative minIstries have récommönded 
parIty on the ground of responsibilities ttans-
far liability and interaction with public. in 
case of AssistantS of organl8atlons like nfor9e 
ment Djracorae, CBI, Central Passport Organiza-
tlon etc. various Benche8 of Centraj Adijnistra-
tive Tribunal have given judgments granting 
parity with the pay scale of Assistants in CCS. 

.9, 	n the case of AssJ 	rts in the Secre-. 
ariathe position of enLly different. 

?ssistants in the $edrótariat have always been 
given a special status as they have been holders 
of Group IBI postS. They )-Ave always had a 
higher pay scale as compared to Assistants in 
Non-Secretarjat Organieations 1  even though the 
• difference was limited to a higher maximum. 
There has been- a significant element (5(r) of 
direct recruitment with the higher educational 
qualification of graduation in the case of 
Assistants In the SecretarIat, as 'cômed 
to their counterparts In subordinate offices, 	) 
who are promoted from the post oi UDC& for 
which the prescribed minimum qualification is 
matric only. AssIstants In secretariat perfon 
more coinplex duties Yin 'as much as they are 
involved in nnalysing issues which have policy 
implications In comparison to their counter-
partS in subOrdiMte offIces, where the natUre 
of works is confined to routine matters related 
to establiskiènt. perSonnel and genOral admini-. 
strat!bh only ASSistãflt in the Secretariat also  
submit Oases di.rctly to the decisioh making 
lèel of Under. SécrO 	/De ' y Secretary under 
the scheme Of le1 jUkttin 	king all these 
factorS.ihtO consideration 	are of the defi- 
nIte view that thej pay Scai df Assistants in 
the Non-secretariat Organisations should sligh-
tly be lower as contpared to the pay scale Of 
AssIstants in the Secretariat. Assistants in 

• subordinate of £icös may therefore, be placed 
in the pay scale of Rso .  16002,66'00 ' 

I
- 

The Pay omniIssion also considered in case of North Eastern 

PolIce Aáduy para- 70 113 and gave its recommendation 

in Paa7O..l6 foranalotiS scales. 

BQth the paras are reproduced below:-. - 

70.113. The North Eastern polIce Acadwty (NEPA) 
traIning is a Police TraIning Institute under 

:thé Ministrj Of Home Affais  imparting to police 
personnel of the 7 North 'Eastern States. It is 

ill ­'Aituatc ' 22 Kmb away 'from Shillong in Me' halaya. 
' .'. is 	ded by a Director 4 7 the pay scale of 

ri 51Q 	150 who is -assiat 	• - a Joint Director 
a Dy.DirectoreAstt. Direat'otand other staff. 
The total staff strength is 237. 

contd/-1 
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70.116. The róplãcnent scales for analogous 
posts recommended in the relevant chapters 
will be given to the posts in the organisa-
tjOflo • 

(I 

There is no disite that the Assistant in ssam RIfles and 

in MEPA have, been given analogous scale0 They have not been 

given the scale more than those recommended by the Pay 

Commission. It has been observed by ,St,iprne Court In 

Asit& Gupta, -Vs stãteof Rajasthan and others.2002 

Suprené Court. caàes (LcS), 465 with regard to principle of 

àliy as under s- 

"The concept of equality before law dthes not 
1nvo1e the idea of absolute, ality amongst 
alli which May be a physical , 's5ibility. All 
that Article 14 guaranttes L 	i similarity 
of trèátment and not identical treatment'a The 
protection of equal laws does not mesh that all 
laws must be Uñiforni. Equality before the law 
nea ne that amOng equals the law Should be equal 
and should be equal and shuld be eqt.ally admini-
stered and that the likes should be treated alike 
£quality before the law, does not mean that things 
which are different shall be treated as though 
they were the same. It is true that Article 14 
enjoins that the people simii&ly sItuáti 
should be treated similarly but what amount of 
dissimilarity wouldmaké the people disentltled 
to be treated equally, is rather a vexed question 
A legislature, which hag to deal with diverse 
:PoblemS.arising out of an infinIte variety of 
human relatiohs must. of èessity. have the 
.owér of makihg spE'cjal 1àws. to attain particu 
la± objeots: ahd for that purpose 'it must have 
large powers of selectIon or -lassIfIcation of 
persons and things Uori which such 1aW'are to 
'erate Mere differentiation or inequality of 

atme donot "per se" r r1t to discrimina-
-iun wi - n the inhibition c 	e equal protec- 
tion clause. The State has always the power to 
make classification on aba sla of rational 
distlnOtiohs relevant to the particular subject 
.o be dealt with" 

• ' 	 : he:tnatter of discrimInatIon wIth regard to, pay scale of 

comtants staff came for consIderatIon of this Bench of 

this Tribunal in O.A.No. 136 of 1999 and gave f1nd.nga as 
( 

under s 

........ The combatant Stbhpgrapherb in additIon 
to the duties they discharge as Stenographers also 
discharge the dUties as combatants as per their 

• 	 . 	ranks, and they perform arduous natt' re of work in 
operationally sehsitive areas HSarkar Is right 
in his submission that non-combatnt Stenographers 

contd,1-16 

• 	L,. 
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are also pQsted inhrd and sensitive areas, 
but that by itself, cannot equate then with 
the oombatised personnel'. though posted In the 
sensitive and operational area, fot which they 
may be entitled for some adti3Sible allowance 
like ratIon allowanceo etdo like thaof comm 
batants, Ho4evër, that by Itself woUld not make 
them equal with the combatants. The termS and 
servicS conditions are toea :4ifferent. As 
mentioned earlier, the coai ' ed personnel are 
covered by the Assànt RifleJtjaS well as the 
Army Act and the &Tfly Act an.Thüles are more 
stringent than the rules applioable.o the non- 
coñb'tised staff covered by the jvilliah Law, 
The qustion egarding the entitlement of Pay 
scales was already examined by the Pay CorrmiisaioZ 
ahd.oh e'c'a1uatIon of the 'naturE of duties and 
responsibilities of the post5o the Pay Conunis3Ior 
made thq recomxnendations which were accepted by 
the äoncerned authorities. The Court of the 
Tribunal would loathe to interehe in such 
matters UnlesS It appears that it was made for 
extraneous donideration. The non-combatant 
StehographeLs ikeria given the o ~tion to join in 
the orflbatia6d force and those who opted were 
acordinqly'ehO)l5d as 	flbátants. In the 
circUm3t5flCS the groundcf discrimination is 
not sustainable. K  

'rhe Supró Court has held in the decisiofl retkfliOfl 

- 
p. iariharan. pare 5 of 1997 scas below:- 

"i3eforepartiflg wIth this 	we feel impelled 
to make a few obSerVationsi, over the past feW 
weeks, we have ccne across several matters deci-
ded by dmiñistrativé Tribunals on the question 
of pay scalOs. We have noticed that qUte ofteh 
the Trjbflaare'interferiflq with pay scales 
without prOper xeasons and without being conscñ.-
ous of the fact that fixation of pay is not their 
fuhctiono It is the function of the Government 
which 'normally, acts on the recomtnendtiofl5 of 
a Pay Commissi, change of pay sóaeb a cate- on 
ory has acasOading ef f dctO, Seexal  other cate-

gorSa bjtdhairly situated, as well as those 
situated above and below, put forward their 
claimS on the basiS Of such change. The Tribunal 
should reallàe that jinterfering with the prescri- I 
bed pay soàl3s is a serioUS tnát•ter. The Pay 
Comitia8iOflo which goes into the problem at great 
depth and hapehs to bye, a full picture before 
it, Is the proper authority, to decIde Upon this 
issue. Very often, the doctrine of 0 6qual pay, 
for equal work" is also being miSunderStOod, and 
misapp1ied freely revising and.enhancihg the 
pay scales a cross the board We hope and trust 
that the TribuhalS wili.e.: 'e due restraint 

L 	contd/-17 

of India 

ft 



S.. -17- 

in the matter. Unless á clea 	of hostjj 
discrimination is made Out, there would be no 
justification for interferring with the fixation 
of pay scales, We haVe come aorogs orders passed 

• by. Single Mnberg and that too quite often 
dn'injstratjvé MnberS, allowing such claims, These 

orders have a Berjous impact on the public exahe-. • 	. 	quer too. It would be in the fitness of things if 
all matters reiatjng topay àcalés, i.e. matters • 	 asking for a higher pay Scale or an enhanced pay 
scale, as the case may be, on one or the other ,  
ground, are heard by a Bench comprising at least 
one gddidldl Miibet-. The Chairman of the Central 
Admjnjstratjye Tribunal and the Chairman of state 

shall cohsder issuing 
appropriate ihatructiong in the matter 

9i . 	rhe subject of pay scale of Assistants of  Assam  

• RWee and MPA has came for consideration before the Pay 

- he 5th Pay Lommisc 	and they have 
given different pay scale to the Assistants. Keeping in 

view of the pronouncement of Suprené Court in the cases 
cited above, we are of the view that after the deàisjo 

of the Supreme Court, the Central Adthinj.stratjve , Trjbuflal is 

not cnpetent to interfere with the pay scales d'te matter 

of parity is to be decided by Gt and Pa7 CO isSion, The 
er has been Consideredb y  the Govt. and Pay CbmrnjssjO ¶TItTThy 

as 71). 
and they have not accepted the claim. The applicants 

haepesentea their case before the 5th Pay Commission 

claimed parity with the pay scale of Assistants of 

Organiaaj03, the Pay commIss  ion asan expart body 

tqih the subject matter icluding p. scaje of 

diEfetent Organisation and had a hue RX4 .  ta/information 
at their disposal and had also given oPPortunity for repre.., 

ñtatth the applicants and with all Data at the disposal 
did not fee], it prudent to give higher pay scale to the 

aPPlicantsi With the material placed before us wà are of 

the View that this Tribua1 has no scope for Ihtërference 
in thë pay scale given to the applicants. The applicants 
ha,e been given analogous replacement scale, 

• 	• 	
. 	 cohtd/18. 
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We do not find any justification to accept 

the claim oi the applicants. The application is 

dismissed. There shall howeVer be no order 

to costs. 

L. 

(J'  

124 	tt1fled to be true 

sclt.n 0ttf (J) 

Central A 	r;'.vo Tvlbwi 

uwahai 1nch, Guwahad- 

/ 
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IN THE CENTRAL ADMIN jATIVE TRIBUNAL 

GUWAHATI BENCH 

In the matter of 

O.A. No, 74 of 2002 

Shri J.C. Bhattacharjee & Ors. 

vs 

Union of India & 0rs 

nd 

In the matter of 

Rejoinder 	submitted 	by 	the 

1 	 applicant in reply to the written 

statement 	submitted 	by 	the 

Respondents 

The applicant above named most humbly and respectfully begs 

to state as under 

That your applicant has gone through the contents made 

in the written statement and understood the meaning 

thereof 

2 	That with reference to the statement made in para 1 in 

the written statement the applicant begs to state that 

the same are 	misrepresentation of facts and 

misleading. 

The 	judgment quoted by the respondents ie.. O.A. 

'1o. 	321/2001 	is not 	applicable 	in this case and 
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therefore any reference of the said judgment is not 

reievant IT is specifically submitted that the case 

of the present appl:icants stand on a different footing 

The present applicants are working in the 

Field/Unit/Range Offices along with the combatant 

personnel in border areas risking their lives to 

support the work of the combatant personnel As such 

they are entitled to the parity of pay scales with 

their counterparts namely Nail Subedar Clerk and 

Subedar working in the Ranges/Unit Offices/Field 

Offices. This Hon 'ble Tribunal while adjudicating the 

case of Stenographers of Assam Rifles in O.A. No, 

136/99 also held that although the civilian personnel 

are posted in sensitive and operational areas they are 

at least entitled to allowances and facilities like 

Ration Allowan'::e etc. even the present applicants of 

the instant case also being deprived the ailoances and 

facilities granted to their counterparts in the 

sensit:ive and operational areas. There is a specific 

prayer in the instant case for grant of similar 

facilities and allotances including Ration Allowances 

and free Rations as granted to their counterparts 

nameiy, Naib Suhedar clerk, Subedar Clerk, apart from 

the prayer  of pay parity, as such the instant case is 

totally stands on different footing than the decision 

rendered in O.A. No. 321/2001 by this Hon'hle Tribunal. 

it 	is further submitted 	that the 	applicants 	in 

O.A. 	No. 321/2001 are 	working 	in the 	Headquarter 
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Office, D'AR Shillang, as such they are static staff, 

'..hereas the present applicants are working in 

Rariges/tJnit and Field Offices and they are liable to be 

moved along with the movement with the troops and most 

of the applicants are posted in the extremist prone 

border areas risIinci their lives to support the 

combatant personnel. It is pertinent to mention here 

that even the c:ivilian employees who are posted in the 

field areas were also moved to Sri Lanka along with 

the troops namely, 

 Sri S.K. 	Paul 	(Civilian) 

 Sri H,B.Chanda 	(Field Staff) 

3, Sri Sisirbindu Dutta Purkayastha 

4. Sri. Debra5 Konwar 

The foilowinq staff also were posted to Jammu and 

Kashmir 	aic:rig with the Troops 

 Sri PJ'Deb 

 Sri B.N. 	Borpuari 

• 	 3, Sri N,K,Purkayastha 

• 	 •• 	4, S ri Devraj 	Koriwar 

5, Sri Soren S:ingh 

6. Sri P,E3iswas, 

7 Sri L.Bi.5ou 	Singh 

8, Sri ELKNag 

The above mentioned civilian entered to Operation 

pwr 	Area with' effect 	from 	1211,1.988 	and 	leave 	OP 
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Pawan Area on 15,12.1988 along with the troops,. As such 

these applicants 	who 	are 	working in 	civilian side 	in 

Assam Rifles in the Field and Ranges entitled to parity 

of 	pay 	with 	their 	counter 	parts of 	combatant side 	in 

Assam Rifles.. 

The Honble Superme Court in the case of Union of 

India & Or. 	Vs.. 	B. 	Prasad, 	BSO and Others held that the 

civilian employees deployed at the Border area for 

support of operational requirements, they face the 

imminent hostilities supporting the army personnel 

deployed there.. Necessarily they alone require the 

double payment of Special Duty Allowance as ordered by 

the Government but they cannot be deprived of the same 

since they are facing imminent hostilities in hilly 

areas risking their lives in the same areas.. The 

present applicant also entitled to parity of pay scales 

along with their counterparts of combatant staff. It 

is relevant to mention here that: disciplinary 

proceeding are being :in:itiated both in 'the case of 

civil ian and combatant by adopting the procedures of 

CCS (CCA) Rules, 1965: So far the plea raised by the 

respondents in their correspondences that the combatant 

staff are guided by the Army Act 1950 but so far 

service conditions are concerned,, the combatant staff 

simply requ:ired to attend P..T and Training, this is the 

only exception so far combatant staff are concerned. 

Therefore parity of pay cannot be denied to the present 

applicants. 



2. 	That it is stated that vide letter bearing No. A/i- 

A/5th'-Pay/97-9/73 dated 272,98 whereby the Cadre of 

Havildar Clerk was re -designated to the rank of Warrant 

officer who were on the common gradatior list of Upper 

Division Asstt and placed in the scale of Rs. 4000-100'- 

6000 with effect from 1221998, Therefore it is quite 

clear that the post of Havi idar Clerk is upgraded by 

way of re - designatjor to bring to the level of UDA and 

with the intention to grant higher pay scale to 

maintain parity with the civilian post of UDA. These 

Warrant Officers further given to the benefit of next 

higher post of NIAB SUI3EDAR CLERK further raising the 

scale of pay of Rs, 5500-9000 which scale is higher 

than the scale of pay of Head Asstt, These Havildar 

Clerk were earlier granted lesser pay scale than the 

UDA, Moreover Subedar Clerk pay is also raised from 

5.500-9000 to 6500-10500 whereas Havi ldar Clerk Naib 

Subedar, Suhedar were all along treated by the 

respondents Union of India, lower in the rank and 

status than the cadre of UDA • Head Asstt. and senior 

Accountant respectively by all the pay Cornmjss:jons but 

after 4th and 5th Pay Commission - the pay scale of 

aforesaid cadres made higher in the combatant side than 

their counterparts working in the civilian side. As a 

result, the present applicants felt aqqrieved for non-

consideratjc of their cases for grant of higher pay 

scale. The applicants urqed. to refer the letter bearing 

No. 27011/14/9'-pf 1 dated 29. 12.97W 
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Copy of the letter dated 2721998 and 29.12.97 

H 	 are annexed as Annexure 7 and 8 respectively. 

3. 	That the applicants beg to state that the terms and 

conditions of services of both civilian and combatant 

clerical staff are similar, Both the categories are 

guided under CCS Rules for,  al purposes like leave, 

pension, Tc., D.A. service terms and conditions. 

Therefore appl:jcants are entitled to parity of pay 

Sc: a I Cs, 

In the facts and circumstances stated above the 

Original Application deserves to be allowed with costs, 

De 
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VERIFICATIoN 

1, Shri JC.Bhattacharpe 3/0 Sri 	, aged about 

years 	orkinq as Head Oss:.istant Office Of the 

Director General of rssam Rif1es, Shiiionq, do hereby 

verify that the statements made in Paragraph 1 to 3 of 

this re.5oinder are true to my krioledqe and I have 

duly authorised by the other applicants to sign this 

verification on behalf of them and I have not 

suppressed any material fact, 

And I sign this verification on this thecl,day 

I 

 

of Septernber, 2002. 

3  clz SIGNATURE 
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Mahanldeahalaya Assam Rifles 
Directorate GcnøaJ A.ssam Rifles 
Shjtjon1l 

/%Ji-FiJ)- ay/97-98/73 	
27Feb98 

REDESI NATION 

Z4WJI1jJj! 	 i Ulf  ULlÄS 

	

1 	Further to this Die letter No M'ersJ5 th.pay/98/26 dated 07 Jan 98 

	

2 	The irila 
of present cadre of Hay ciks (nominal doll sit) as per common gradation list with Upper Division Assistants has 

been lesignatJ as WO on the pay scales of Ra 4000-100.6000 wef 12 Feb98 

	

3 	The Inler-rc-seiwpy of Upper Division Assistant & Hay Clei now 	esignated as WO wef 12 Feb 98 will be mentlone(j as hither-to-fare on common senlonly for further promotion. 

	

4. 	
All concerned are requested to implement redesignate' of the rank of affected personnel and take H 1ecessaxy aciior'to publish the part II order as enumerated above. 

Pleas ack. 

rid: 8 (Eight) Sheets 
	 (R S Dhull) 

10 

- 	 . 	
Col ___

PY t° Or 	 DyDir(A) '! Branch 	- 

-7 
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No27011/14/98..pp,! 	 - 
Govt of India/ Bharat Sarkar 

Miniatry of Home Affairs/ GrIh Mantralaya 	 I  
: 	 • 	 • 	 • 	 S  

New Delhi, Dated 29 December 1997 

To, 

S 	 The DirectorGencral 

SbilIong793 011 

SULCOMBA'fl8jj'p OP MINISTERIAL ST -nAjM0 SLOT OP UDC UI COMBAFISED POST. 
- 	

S 	 S 	 S 	 • 

••••. 	 S 	 • 	 S 	 • 

Sir, 	• 	 . 	

• 	 S 

	

S 

 1• 	1 am dcted to rekr to your DO lcr No. A/5Pay/g7 dated 23 October, 
• • 1997 and to convey the sanclion of the President to the combatisaton of the civilian 

• post of UDC with the equivalent rank of Warrant Officer on combatisation in the pay 
scale of. Ra. 1200-2040 Pre-revised and now revised to Ra 4000-100-6000 which 

• bad inadyttIy been left out in the annexure to MHA letter No. 2701 1/44/88-f?,! dntea 1989 

2. This issues with the concurrence of Integrated Fimnce Finance Division of • MHA vide their Dy No. 2917/AFA(I-i)/9 dated 29 Dec 97, 
S 	 • 	1; 	I. 

S... 

	

• 	

• 

	

• 	
S 

No 70 11 / 44/ 88-FP. I 	 Dated 	December 1997 
S 

 COpyfoxwaitjedt: 

Pay and Accounth Officer, Assaml Rjfles, ShiUong. 
2.. •IFD, Fin.IV.MI-jA. 

• .• 3. •. :Pers.I/Pcrsji Desk, MHA. 
.4.5. 	

MHA.  
• •• 5. 	LOAR, New Delhi. 

Yours faithfully, 

Cty  

( 	

Sd/Xxx // •o•• 

TV. 

• 	
S 


